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RAJYA SABHA
Thursday, the 4" August, 2022 / 13 Sravana, 1944 (Saka)

The House met at eleven of the clock,
MR. CHAIRMAN in the Chair.

PAPERS LAID ON THE TABLE

1l SR A (F11Ch ) : ABIed, Tl B HEl ATed &l ...(FIEH)...

21 QUTIR : @IS 96 S| ...(GHM)... AT D] ISR ATH B...(FGeH). .

SHRI K.C. VENUGOPAL (Rajasthan): Sir, please give him opportunity.
..(Interruptions )...

MR. CHAIRMAN: | will give opportunity after |I....(Interruptions).. No.
..(Interruptions )... Nothing before Papers to be Laid. ...(Interruptions).. Papers to
be Laid on the Table, Dr. Jitendra Singh. .. (/m‘errupz‘/ons)... a'ﬂ'fﬁm?'[ Gﬂ, 3MY ér%ﬁ,
H TP 918 H TS BHL.....(FAL). ..

Notifications of the Ministry of Personnel, Public Grievances and Pensions

H1fh®, e Rerd sk dem w=mem 3 o w450t (1. R Re) : #eiey, §
HI®, A RIerad 9o U3 A31ed (H11D iR TfRIer0T faum), =g wemafis
3ITABRT AT, 1985 BT TRT 37 BT IU-GRT (1) P L FAforRae AfeRgeTaii
A1 faeiq ael fqavor o geh-Ueh Uiel (3Ush a7 3= §) JH gl IR Y@ § : -

(1) G.S.R. 512 (E), dated the 29" July, 2021, publishing the Central
Administrative Tribunal (Group ‘A” and Group ‘B’ Library Posts)
Recruitment (Amendment) Rules, 2021.

(2) G.S.R. 513 (E), dated the 29" July, 2021, publishing the Central
Administrative Tribunal (Group ‘B and Group ‘C’ Miscellaneous Posts)

Recruitment (Amendment) Rules, 2021.
(3) G.S.R. 773 (E), dated the 2" November, 2021, publishing the Central
Administrative Tribunal (Group ‘A’ and ‘B’ Hindi Posts) Recruitment

(Amendment) Rules, 2021.
[Placed in Library. For (1) to (3), see No. L.T. 6840/17/22]

..(Interruptions)..
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MR. CHAIRMAN: This is not the practice. ..(Interruptions).. It never happens

before laying of the papers. ..(Interruptions).. Shri Ashwini Kumar Choubey.

.(Interruptions)... ¥ JTYDI &1 TAFC BT STGH SN, JATY ANT 2T I I3 S| TR Y
U ¢ d1 ofS &b Ush fA-Ic H $© Bl drell 78 o

I.  Notifications of the Ministry of Environment, Forest and Climate Change
Il. Report and Accounts (2020-21) of the ICFRE, Dehradun, Uttarakhand and related
Papers

IR, 99 SR STerary IRad A3 # ey #3l (37 P $9R di9) : ARG,
H FR=ITTRIT U5 |HT UC ol IR G § :-

I. (i) A copy each (in English and Hindi) of the following Notifications of the
Ministry of Environment, Forest and Climate Change, issued under sub-section
(1) and clause (v) of sub-section (2) of Section 3 of the Environment (Protection)
Act, 1986:-

(1) S.0. 1807 (E), dated the 12" April, 2022, amending the principal
Notification No. S.0. 1533(E), dated the 14" September, 2006, by
substituting certain entries, as mentioned therein.

(2) S.0. 1886 (E), dated the 20™ April, 2022, amending the principal
Notification No. S.0. 1533(E), dated the 14" September, 2006, by
substituting/ inserting/omitting certain entries, as mentioned therein.

(3) S.0.1953 (E), dated the 27" April, 2022, amending the Schedule to the
principal Notification No. S.0. 1533(E), dated the 14" September, 2006,
by omitting certain entries, as mentioned therein.

(4) S.0.2090 (E), dated the 5" May, 2022, amending the principal Notification
No. S.0. 20 (E), dated the 6" January, 2011 by inserting certain entries,
as mentioned therein.

(5) S.0.2095 (E), dated the 5" May, 2022, amending the principal Notification
S.0. 1242 (E) dated the 8" March, 2019 by inserting certain entries, as
mentioned therein.

(6) S.0.2163 (E), dated the 9" May, 2022, amending the principal Notification
No. S.0. 1533(E), dated the 14" September, 2006, by

substituting/inserting certain entries, as mentioned therein.
[Placed in Library. For (1) to (6), see No. L.T. 7292/17/22]
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S.0. 3194 (E), dated the 14" July, 2022, amending the principal
Notification No. S.0. 1533 (E), dated the 14" September, 2006, by

substituting/inserting certain entries, as mentioned therein.
[Placed in Library. See No. L.T. 7465/17/22]

(i) A copy each (in English and Hindi) of the following Notifications of the Ministry

of Environment, Forest and Climate Change, issued under sub-section (1) and

clauses (v) and (xiv) of sub-section (2) of Section 3 of the Environment (Protection)

Act, 1986, along with Delay Statements:-

M

@

(3)

4)

©

©)

S.0. 1485 (E), dated the 22" April, 2016, notifying an area to the extent of
upto 1900 meters from the boundary of the protected area of Kalesar
National Park and Kalesar Wildlife Sanctuary within the State of Haryana as
the Kalesar Eco-sensitive Zone, details of which are mentioned therein.
S.0. 3100 (E), dated the 30" September 2016, notifying upto 100 meters
all around Bhindawas Wildlife Sanctuary in the State of Haryana as the
Bhindawas Wildlife Sanctuary Eco-sensitive Zone, details of which are
mentioned therein.

S.0. 3308 (E), dated the 26" October, 2016, notifying an area with an extent
of upto 925 meters from the boundary of the protected area of Khol Hi Raitan
Wildlife Sanctuary in the State of Haryana as the Kohl Hi Raitan Wildlife
Sanctuary Eco-sensitive Zone, details of which are mentioned therein.

S.0. 3516 (E), dated the 23" November, 2016, notifying an area with an
extent of upto 1200 meters from the boundary of Bir Shikargarh Wildlife
Sanctuary in the State of Haryana as the Bir Shikargarh Wildlife Sanctuary
Eco-sensitive Zone, details of which are mentioned therein.

S.0. 68 (E), dated the 10" January, 2017, notifying upto 100 meters around
the Khaparwas Wildlife Sanctuary within the State of Haryana as Khaparwas
Wildlife Sanctuary Eco-sensitive Zone, details of which are mentioned
therein.

S.0. 436 (E), dated the 14" February, 2017, notifying an area to an extent
of upto 80 meters all around the boundary of Chhilchhila Wildlife Sanctuary
within the State of Haryana as the Chhilchhila Wildlife Sanctuary Eco-

sensitive Zone, details of which are mentioned therein.
[Placed in Library. For (1) to (6) SeeNo. L.T. 7466/17/22]

(i) A copy each (in English and Hindi) of the following Notifications of the

Ministry of Environment, Forest and Climate Change, issued under sub-section (1)
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and clauses (v) and (xiv) of sub-section (2) and sub-section (3) of Section 3 of the

Environment (Protection) Act, 1986, along with Delay Statements:-

(1) S.0. 838 (E), dated the 16" March, 2017, notifying an area with an extent

@

©)

4)

®)

(©)

™

(8

upto 375 meters around the boundary of Daranghati Wildlife Sanctuary in the
State of Himachal Pradesh as the Daranghati Wildlife Sanctuary Eco-
sensitive Zone, details of which are mentioned therein.

S.0. 1813 (E), dated the 7" June, 2017, notifying an area with an extent
upto 2 kilometres around the boundary of Majathal Wildlife Sanctuary in the
State of Himachal Pradesh as the Majathal Wildlife Sanctuary Eco-sensitive
Zone, details of which are mentioned therein.

S.0. 1858 (E), dated the 8" June, 2017, notifying an area with an extent
upto 1.5 kilometers around the boundary of the Shimla Water Catchment
Wildlife Sanctuary in the State of Himachal Pradesh as the Shimla Water
Catchment Wildlife Sanctuary Eco-sensitive Zone, details of which are
mentioned therein.

S.0. 2404 (E), dated the 28" July, 2017, notifying an area with an extent
upto 15 kilometres around the boundary of Rakchham-Chitkul Wildlife
Sanctuary in the State of Himachal Pradesh as the Rakchham-Chitkul
Wildlife Sanctuary Eco-sensitive Zone, details of which are mentioned
therein.

S.0. 2996 (E), dated the 12" September, 2017, notifying an area with an
extent upto one kilometer from the boundary of Asola Bhatti Wildlife
Sanctuary in the National Capital Territory of Delhi as the Asola Bhatti Wildlife
Sanctuary Eco-sensitive Zone, details of which are mentioned therein.

S.0. 3193 (E), dated the 29" September, 2017, notifying an area with an
extent upto 1 kilometre around the boundary of the Sechu Tuan Nala Wildlife
Sanctuary in the State of Himachal Pradesh as the Sechu
Tuan Nala Wildlife Sanctuary Eco-sensitive Zone, details of which are
mentioned therein.

S.0. 3710 (E), dated the 22" November, 2017, notifying an area with an
extent upto 3.87 kilometres around the boundary of Talra Wildlife Sanctuary
in the State of Himachal Pradesh as the Talra Wildlife Sanctuary Eco-
sensitive Zone, details of which are mentioned therein.

S.0. 277 (E), dated the 17" January, 2018, notifying an area to an extent
ranging from 469 meters to 2.125 kilometres around the boundary of the
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(10)
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(12)

(13)

(14)

(15)

(16)
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Inderkila National Park in the State of Himachal Pradesh as the Inderkila
National Park Eco-sensitive Zone, details of which are mentioned therein.

S.0. 1911 (E), dated the 1% June, 2019, notifying an area to an extent
varying from 100 meters to 1000 meters around the boundary of Asola
Bhatti Wildlife Sanctuary, in Faridabad and Gurugram districts in the State of
Haryana as the Eco-sensitive Zone, details of which are mentioned therein.
S.0. 2774 (E), dated the 1** August, 2019, notifying an area to an extent
varying from 500 meters to 2 kilometers around the boundary of the Udhwa
Lake Bird Sanctuary in Sahibganj district in the State of Jharkhand as the
Eco-sensitive Zone, details of which are mentioned therein.

S.0. 2775 (E), dated the 1** August, 2019, notifying an area to an extent
varying from 900 meters to 5 kilometres around the boundary of the
Hazaribag Wildlife Sanctuary, in Hazaribag district in the State of Jharkhand
as the Eco-sensitive Zone, details of which are mentioned therein.

S.0. 2795 (E), dated the 5™ August, 2019, notifying an area to an extent
upto 25 kilometres around the boundary of Parasnath and Topchanchi
Wildlife Sanctuaries in Giridih and Dhanbad districts in the State of
Jharkhand as the Parasnath and Topchanchi Wildlife Sancturies Eco-
sensitive Zone, details of which are mentioned therein.

S.0. 2796 (E), dated the 5" August, 2019, notifying an area to an extent
upto 5 kilometres around the boundary of Gautam Buddha Wildlife
Sanctuary, in Hazaribagh districts in the State of Jharkhand as the Gautam
Buddha Wildlife Sanctuary Eco-sensitive Zone, details of which are
mentioned therein.

S.0. 2895 (E), dated the 9" August, 2019, notifying an area to an extent
upto 5 kilometres around the boundary of Koderma Wildlife Sanctuary in
Koderma district in the State of Jharkhand as the Koderma Wildife
Sanctuary Eco-sensitive Zone, details of which are mentioned therein.

S.0. 289 (E), dated the 9" August, 2019, notifying an area to an extent
varying from 1.8 kilometres to 5 kilometres around the boundary of Lawalong
Wildlife Sanctuary, in Chatra district in the State of Jharkhand as the Eco-
sensitive Zone, details of which are mentioned therein.

S.0. 2897 (E), dated the 9" August, 2019, notifying an area to an extent
varying from 350 meters to 5 kilometres around the boundary of Polkot
Wildlife Sanctuary, in Gumla and Simdega districts in the State of Jharkhand
as the Eco-sensitive Zone, details of which are mentioned therein.
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(17) S.0. 2898 (E), dated the 9" August, 2019, notifying an area to an extent
upto 7 kilometres around the boundary of Palamau Wildlife Sanctuary, Betla
National Park and Mahuadanr Wolf Sanctuary, in Latehar and Garhwa
districts in the State of Jharkhand as the Eco-sensitive Zone, details of
which are mentioned therein.

(18) S.0. 3528 (E), dated the 27" September, 2019, notifying an area to an
extent varying from 1.0 kilometre to 4.7 kilometres around the boundary of
Daroji Bear Sanctuary, in Ballari district in the State of Karnataka as the
Daroji Bear Sanctuary Eco-sensitive Zone, details of which are mentioned
therein.

(19) S.0. 3871 (E), dated the 29" October, 2019, notifying an area to an extent
varying from 60 metres to 2.022 kilometres around the boundary of Jasrota
Wildlife Sanctuary, in Kathua district in the State of Jammu and Kashmir as
the Eco-sensitive Zone, details of which are mentioned therein.

[Placed in Library. For (1) to (19), see No. L.T. 7466/17/22]

(iv) A copy (in English and Hindi) of the Ministry of Environment, Forest and
Climate Change Notification No. S.0. 1947 (E), dated the 26" April, 2022,
constituting the West Bengal Coastal Zone Management Authority defining its
members, its headquarter, quorum of its meeting, norms of paying allowances to a
member other than an ex-officio member and its powers and functions, as mentioned
therein, for a period of three years, with effect from the date of publication of the
notification in the official Gazette, under sub-sections (1) and (3) of Section 3 of the
Environment (Protection) Act, 1986.

(v) A copy (in English and Hindi) of the Ministry of Environment, Forest and
Climate Change Notification No. S.0. 2194 (E), dated the 12" May, 2022,
constituting the National Coastal Zone Management Authority defining its members,
its headquarter, quorum of its meeting, norms of paying allowances to a member
other than an ex-officio member and its powers and functions, as mentioned therein,
for a period of three years, with effect from the date of publication of the notification in
the official Gazette, under sub-section (3) of Section 3 of the Environment

(Protection) Act, 1986.
[Placed in Library. For (iv) to (v), seeNo. L.T. 7292/17/22]

(vi) A copy (in English and Hindi) of the Ministry of Environment, Forest and
Climate Change Noatification No. S.0. 3250 (E), dated the 20" July, 2022, directing
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that all the standalone re-rolling units or cold rolling units, shall apply online for grant
of Terms of Reference (ToR) followed by Environment Clearance and the said units
shall be granted Standard Terms of Reference and shall be exempted from the
requirement of public consultation, under Section 3 of the Environment (Proteotion)
Act, 1986.

[Placed in Library. See No. L.T. 7465/17/22]

(vii) A copy each (in English and Hindi) of the following Notifications of the
Ministry of Environment, Forest and Climate Change, under Section 26 of the
Environment (Protection) Act, 1986:-

(1) G.S.R. 133 (E), dated the 16" February, 2022, publishing the Plastic Waste
Management (Amendment) Rules, 2022.
(2) G.S.R. 522 (E), dated the 7" July, 2022, publishing the Plastic Waste

Management (Second Amendment) Rules, 2022.
[Placed in Library. For (1) and (2) SeeNo. L.T. 7465/17/22]

(vii) A copy (in English and Hindi) of the Ministry of Environment, Forests and
Climate Change Notification No. G.S.R. 480 (E), dated the 28" June, 2022,
publishing the Forest (Conservation) Rules, 2022, under sub-section (2) of Section 4

of the Forest (Conservation) Act, 1980.
[Placed in Library. See No. L.T. 7290/17/22]

(ix) A copy each (in English and Hindi) of the following Notifications of the
Ministry of Environment, Forest and Climate Change, under sub-section (3) of
Section 25 of the Commission for Air Quality Management in National Capital Region
and Adjoining Areas Act, 2021:-

(1) G.S.R. 531 (E), dated the 11" July, 2022, publishing the Commission for Air
Quality Management in National Capital Region and Adjoining Areas
(Salaries, Allowances and Conditions of Service of the Officers and Staff of
the Commission) Rules, 2022.

(2) G.S.R. 336 (E), dated the 4™ May, 2022, publishing the Commission for Air
Quality Management in National Capital Region and Adjoining Areas (Form

of Annual Statement of Accounts) Rules, 2022.
[Placed in Library. For (1) and (2), see No. L.T. 7463/17/22]

(x) A copy each (in English and Hindi) of the following Notifications of the
Ministry of Environment, Forest and Climate Change, under sub-section (3) of
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Section 26 of the Commission for Air Quality Management in National Capital Region
and Adjoining Areas Act, 2021:-

(1) No. G-25055/1/2021-F&A, dated the 17" May, 2022, publishing the
Commission for Air Quality Management in National Capital Region and
Adjoining Areas (Form and Manner of Furnishing Annual Report)
Regulations, 2022.

(2) No. R-11011/1/2021-Estt., dated the 17" September, 2021, publishing the
Commission for Air Quality Management in National Capital Region and
Adjoining Areas (Conduct of Business and Conditions and Limitations in
Delegation of Powers of Commission) Regulations, 2021, along with Delay

Statement.
[Placed in Library. For (1) and (2), see No. L.T. 7464/17/22]

Il. A copy each (in English and Hindi) of the following papers:-

(a) Annual Report and Accounts of the Indian Council of Forestry Research an
Education (ICFRE), Dehradun, Uttarakhand, for the year 2020-21, togethe
with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Council.

(c) Statement giving reasons for the delay in laying the papers mentioned at (e

above.
[Placed in Library. See No. L.T. 7288/17/22]

Report and Accounts (2020-21) of the Sahitya Akademi, New Delhi the Salar Jung
Museum, Hyderabad and the National Museum Institute of History of Ar,
Conservation and Museology, New Delhi and related papers

HEpid FATT § I 731 (3ft I1f I Fearen): wEIGy, § F=forRad uHi &f Ua-
Qe YT (ST qAT fowal H) AHT Ul R RET G -

(i)  (a) Annual Report and Accounts of the Sahitya Akademi, New Delhi, for
the year 2020-21, together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Akademi.
(C) Statement giving reasons for the delay in laying the papers

mentioned at (a) above.
[Placed in Library. SeeNo. L.T. 7299/17/22]
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(a) Annual Report and Accounts of the Salar Jung Museum, Hyderabad,
for the year 2020-21, together with the Auditor's Report on the
Accounts.

(b) Review by Government on the working of the above Museum.

(c) Statement giving reasons for the delay in laying the papers mentioned

at (a) above.
[Placed in Library. See No. L.T. 7297/17/22]

(a) Annual Report and Accounts of the National Museum Institute of
History of Art, Conservation and Museology, New Delhi, for the year
2020-21, together with the Auditor’s Report on the Accounts.

(b) Review by Government on the working of the above Institute.

(C) Statement giving reasons for the delay in laying the papers

mentioned at (a) above.
[Placed in Library. See No. L.T. 7298/17/22]

I. Notifications of the Ministry of Finance

Il. Statement of Market Borrowings (2021-22) by Central Government

o darrer ¥ W w@aE (3 9 wite)): TRy, § fEfalRed o 99 ued R

RYATg :

I. (i) A copy each (in English and Hindi) of the following Notifications of the
Ministry of Finance (Department of Revenue), under Section 166 of the Central Goods

and Services Tax Act, 2017, along with Explanatory Memoranda:-

M

2

(3)

4)

G.S.R. 550 (E), dated the 13" July, 2022, amending the principal
Notification No. G.S.R. 673 (E), dated the 28" June, 2017 by
omitting/inserting/substituting certain entries, as mentioned therein.
G.S.R. 553 (E), dated the 13" July, 2022, amending the principal
Notification No. G.S.R. 674 (E), dated the 28" June, 2017 by
substituting/omitting/inserting certain entries, as mentioned therein.
G.S.R. 556 (E), dated the 13" July, 2022, amending the principal
Notification No. G.S.R. 675 (E), dated the 28" June, 2017 by substituting
certain entries, as mentioned therein.

G.S.R. 559 (E), dated the 13" July, 2022, amending the principal
Notification No. G.S.R. 677 (E), dated the 28" June, 2017 by
substituting/inserting certain entries, as mentioned therein.
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G.S.R. 562 (E), dated the 13" July, 2022, amending the principal
Notification No. G.S.R. 237 (E), dated the 31%" March, 2022 by
substituting certain entries, as mentioned therein.

G.S.R. 565 (E), dated the 13" July, 2022, rescinding the principal
Notification No. G.S.R. 1391 (E), dated the 14™ November, 2017, except
as respects things done or omitted to be done before such rescission.
G.S.R. 568 (E), dated the 13" July, 2022, amending the principal
Notification No. G.S.R. 190 (E), dated the 7" March, 2019 by substituting
certain entries, as mentioned therein.

G.S.R. 569 (E), dated the 13" July, 2022, amending the principal
Notification No. G.S.R. 196 (E), dated the 7" March, 2019 by substituting

certain entries, as mentioned therein.
[Placed in Library. For (1) to (8), see No. L.T. 7480/17/22]

(i) A copy each (in English and Hindi) of the following Notifications of the Ministry

of Finance (Department of Revenue), under Section 24 of the Integrated Goods and

Services Tax Act, 2017, along with Explanatory Memoranda:-

M

@

©)

4

G.S.R. 551 (E), dated the 13" July, 2022, amending the principal
Notification No.G.S.R. 666 (E), dated the 28" June, 2017, by
substituting/inserting/omitting certain entries, as mentioned therein.
G.S.R. 554 (E), dated the 13" July, 2022, amending the principal
Notification No. S.0. 667 (E), dated the 28" June, 2017, by
substituting/inserting/omitting certain entries, as mentioned therein.
G.S.R. 557 (E), dated the 13" July, 2022, amending the principal
Notification No. G.S.R. 668 (E), dated the 28" June, 2017, by
substituting certain entries, as mentioned therein.

G.S.R. 566 (E), dated the 13" July, 2022, rescinding the Notification No.
G.S.R. 1396 (E), dated the 14" November, 2017, except as respects

things done or omitted to be done before such rescission.
[Placed in Library. For (1) to (4), see No. L.T. 7481/17/22]

(i) A copy (in English and Hindi) of the Ministry of Finance (Department of
Revenue) Notification No. G.S.R. 563 (E), dated the 13™ July, 2022, amending the
Notification No. G.S.R. 239 (E), dated the 31** March, 2022, by substituting certain
entries, as mentioned therein, under Section 24 of the Integrated Goods and Services
Tax Act, 2017 and Section 166 of the Central Goods and Services Tax Act, 2017, along
with Explanatory Memorandum.



[ 4 August, 2022]

(iv) A copy (in English and Hindi) of the Ministry of Finance (Department of
Revenue) principal Notification No. G.S.R. 560 (E), dated the 13" July, 2022,
amending the principal Notification No. G.S.R. 670 (E), dated the 28" June, 2017 by
substituting/inserting certain entries, as mentioned therein, under Section 166 of the
Central Goods and Services Tax Act, 2017 and Section 24 of the Integrated Goods

and Services Tax Act, 2017, along with Explanatory Memorandum.
[Placed in Library. For (i) and (iv), see No. L.T. 7481/17/22]

(v) A copy (in English and Hindi) of the Ministry of Finance (Department of
Revenue) Notification No. G.S.R. 579 (E), dated the 15™ July, 2022, amending the
principal Notification No. G.S.R. 793 (E), dated the 30" June, 2017 by inserting
certain entries, as mentioned therein, under sub-section (2) of Section 38 of the

Central Excise Act, 1944, along with Explanatory Memorandum.
[Placed in Library. See No. L.T. 7483/17/22]

(vi) A copy each (in English and Hindi) of the following Notifications of the
Ministry of Finance (Department of Revenue), under Section 159 of the Customs Act,
1962, along with Explanatory Memoranda:-

(1) G.S.R. 540 (E), dated the 12" July, 2022, publishing the Controlled
Delivery (Customs) Regulations, 2022.

(2) G.S.R. 572 (E), dated the 13" July, 2022, amending the principal
Notification No. G.S.R. 785 (E), dated the 30" June, 2017, by inserting
certain entries, as mentioned therein.

(3) G.S.R. 573 (E), dated the 13" July, 2022, amending the principal
Notification No. G.S.R.476 (E), dated the 6" July, 2019 by substituting
certain entries, as mentioned therein.

(4) G.S.R. 574 (E), dated the 13" July, 2022, amending the principal
Notification No. G.S.R. 303 (E), dated the 23" July, 1996, by omitting
certain entries, as mentioned therein.

(5) G.S.R. 587 (E), dated the 20" July, 2022 amending the principal
Notification No. G.S.R. 328 (E), dated the 30" April, 2022, by
substituting certain entries, as mentioned therein.

(6) G.S.R. 598 (E), dated the 23" July, 2022, amending the principal
Notification No. G.S.R. 734 (E), dated the 13" October, 2021, by

substituting certain entries, as mentioned therein.
[Placed in Library. For (1) to (6), see No. L.T. 7478/17/22]
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(vii) A copy each (in English and Hindi) of the following Notifications of the
Ministry of Finance (Department of Revenue), under Section 24 of the Union Territory
Goods and Services Tax Act, 2017, along with Explanatory Memoranda:-

(1) G.S.R. 552 (E), dated the 13" July, 2022, amending the principal
Notification No. G.S.R. 710 (E), dated the 28" June, 2017 by
omitting/inserting/substituting certain entries, as mentioned therein.

(2) G.S.R. 555 (E), dated the 13" July, 2022, amending the principal
Notification No. G.S.R. 711 (E), dated the 28" June, 2017 by
substituting/inserting/omitting certain entries, as mentioned therein.

(3) G.S.R. 558 (E), dated the 13™ July, 2022, amending the principal
Notification No. G.S.R. 712 (E), dated the 28" June, 2017 by
substituting certain entries, as mentioned therein.

(4) G.S.R. 567 (E), dated the 13" July, 2022, rescinding Notification No.
G.S.R. 1401 (E), dated the 14" November, 2017, except as respects

things done or omitted to be done before such rescission.
[Placed in Library. For (1) to (4), seeNo. L.T.7482/17/22]

(vii) A copy each (in English and Hindi) of the following Notifications of the
Ministry of Finance (Department of Revenue), under Section 24 of the Union Territory
Goods and Services Tax Act, 2017 and Section 166 of the Central Goods and Services
Tax Act, 2017, along with Explanatory Memoranda:-

(1)  G.S.R. 564 (E), dated the 13" July, 2022, amending the principal
Notification No. G.S.R. 241 (E), dated the 31%" March, 2022 by
substituting certain entries, as mentioned therein.

(2) G.S.R. 570 (E), dated the 13" July, 2022, amending the principal
Notification No. G.S.R. 192 (E), dated the 7" March, 2019 by

substituting certain entries, as mentioned therein.
[Placed in Library. For (1) and (2), seeNo. L.T. 7482/17/22]

(ix) A copy each (in English and Hindi) of the following Notifications of the
Ministry of Finance (Department of Revenue), under Section 166 of the Central Goods
and Service Tax Act, 2017 and Section 24 of the Union Territory Goods and Services
Tax Act, 2017, along with Explanatory Memoranda:-

(1)  G.S.R. 561 (E), dated the 13" July, 2022, amending the principal
Notification No. G.S.R. 714 (E), dated the 28" June, 2017 by
substituting/inserting certain entries, as mentioned therein.
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(2) G.S.R. 571 (E), dated the 13" July, 2022, amending the principal
Notification No. G.S.R. 648 (E), dated the 28" June, 2017 by

substituting certain entries, as mentioned therein.
[Placed in Library. For (1) and (2), see No. L.T. 7482/17/22]

Il. A Statement (in English and Hindi) of Market Borrowings by Central
Government during the year 2021-22.

Report and Accounts (2020-21) of the Nalanda University, Rajgir, Bihar and related
Papers

THE MINISTER OF STATE IN THE MINISTRY OF EDUCATION (DR. RAJKUMAR
RANJAN SINGH): Sir, | lay on the Table, a copy each (in English and Hindi) of the
following papers, under sub-section (4) of Section 32 of the Nalanda University
Act, 2010:-

(a) Annual Report of the Nalanda University, Rajgir, Bihar for the
year 2020-21.

(b) Annual Accounts of the Nalanda University, Rajgir, Bihar for the year
2020-21 and the Audit Report thereon.

(c) Review by Government on the working of the above University.
[Placed in Library. See No. L.T. 7449/17/22]

Accounts (2019-20) of the Prasar Bharati, New Delhi and related papers

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING (DR. L. MURUGAN): Sir, | lay on the Table, a copy each (in
English and Hindi) of the following papers :-

(a) Annual Accounts of the Prasar Bharati (Broadcasting Corporation of
India), New Delhi, for the year 2019-20, and the Audit Report thereon,
under sub-section (4) of Section 21 of the Prasar Bharati (Broadcasting
Corporation of India) Act, 1990.

(b) Statement giving reasons for the delay in laying the papers mentioned at

(a) above.
[Placed in Library. See No. L.T. 4418/17/22]
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Report of the Comptroller and Auditor General of India

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (GENERAL (RETD.) V.K. SINGH): Sir, | lay on the Table, under clause
(2) of section 19A of the Comptroller and Auditor General's (Duties, Powers and
Conditions of Service) Act, 1971, a copy (in English and Hindi) of the Report of the
Comptroller and Auditor General of India-Rationalisation/Deferment of Premium in
BOT Projects by NHAI -Union Government (Commercial) - Ministry of Road

Transport and Highways - Report No.11 of 2022 (Compliance Audit).
[Placed in Library. See No. L.T. 7430/17/22]

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON COAL, MINES AND STEEL

ANt TR SN (IIRES) : 785y, § Q9T d&fSa sy, @ IR gwrd ddet
FHe W 9Hfd & FEfaRad gfadsdl @1 Th-ues gl (SRS a2
f=fl ) W1 Jod R @1 -

(i) Thirty-second Report on Action Taken by the Government on the
Observations/Recommendations contained in its Twenty-eighth Report
(Seventeenth Lok Sabha) on ‘Demands for Grants (2022-23)" pertaining to
the Ministry of Steel;

(ii) Thirty-third Report on Action Taken by the Government on the
Observations/Recommendations contained in its Twenty-ninth Report
(Seventeenth Lok Sabha) on ‘Demands for Grants (2022-23)" pertaining to
the Ministry of Mines;

(i) Thirty-fourth Report on Action Taken by the Government on the
Observations/Recommendations  contained in its  Thirtieth Report
(Seventeenth Lok Sabha) on ‘Demands for Grants (2022-23)" pertaining to
the Ministry of Coal;

(iv) Thirty-fifth Report on Action Taken by the Government on the
Observations/Recommendations contained in its Thirty-first Report
(Seventeenth Lok Sabha) on ‘Development of Aluminium and Copper
Industries in the Country” pertaining to the Ministry of Mines; and
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(v) Thirty-sixth Report on ‘Skill Development in Steel Sector’ pertaining to the
Ministry of Steel.

REPORT OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON DEFENCE

SHRI KAMAKHYA PRASAD TASA (Assam): Sir, | lay on the Table, a copy (in
English and Hindi) of the Thirtieth Report of the Department-related Parliamentary
Standing Committee on Defence on Action Taken by the Government on the
Observations/Recommendations  contained in its Twenty-second Report
(Seventeenth Lok Sabha) on 'Demands for Grants (2021-22) on Ordnance Factories,
Defence Research and Development Organisation (DRDO), Directorate General of
Quality Assurance (DGQA) and National Cadet Corps (NCC) (Demand No. 20)’ of

the Ministry of Defence.

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON HOUSING AND URBAN AFFAIRS

SNt I STt (BRI« wEIey, § T Jfea mara iR IEs) drl dde
TS WR AfffT & @ 75 drars Jeel F=faRad ufadesl & Tah-Tah Ui
(3Tl AT fow<l H) U1 Ucel UR Rl §:-

(i) Fourteenth Report on Action Taken by the Government on the
Recommendations/Observations  contained in its Tenth  Report
(Seventeenth Lok Sabha) on ‘PM Street Vendor’s Atma Nirbhar Nidhi (PM
SVANidhi)’; and

(ii) Fifteenth Report on Action Taken by the Government on the
Recommendations/Observations  contained in its Twelfth Report
(Seventeenth Lok Sabha) on Demands for Grants (2022-23) of the Ministry

of Housing and Urban Affairs.
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REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON LABOUR, TEXTILES AND SKILL DEVELOPMENT

it faorg o1 g AR (STR UReD) : Jeiey, | f9RT Sdiea 519, a9 3R Bierd
faeT el ST W | & FafaRad gfidesl o Uah-ud Ui (SRSt a2
fa=dl ) 991 Ue o IR 3@ §:-

(i) Thirty-fourth Report on Action Taken by the Government on the
Observations/Recommendations contained in its Sixteenth Report
(Seventeenth Lok Sabha) on ‘Social Security and Welfare Measures for
Inter-State Migrant Workers™ pertaining to the Ministry of Labour &
Employment and some other Ministries/Departments concerned; and

(ii) Thirty-fifth  Report on Action Taken by the Government on the
Observations/Recommendations contained in its Thirty-third Report
(Seventeenth Lok Sabha) on "Implementation of National Apprenticeship
Promotion Scheme (NAPS)/National Apprenticeship Training Scheme
(NATS)' pertaining to the Department of Higher Education, Ministry of Skill
Development & Entrepreneurship and Ministry of Education.

REPORT OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON RAILWAYS

it e i (F[ORIA) : HEIGY, H "W N Bl ATHT REA Yol vy i)
ALY & 3rad glrdes H Jrcfase AYRhdl/RIBGIRT IR ERBR §R1 Bl Tg HIRATS B
Gy H fqunT SEied Yot Sdel Sae Wl Qi & aREd uikdeT @ Ud Ui
(TSI T f2=<1 /) qHT Yol UR Rl gl

REPORT OF THE COMMITTEE ON EMPOWERMENT OF WOMEN

ittt BT SRS aRT (YOR1) @ J8led, § '<1 qamsi-dSt ugreh’ Areil &
foery e # e & Areyw 9 Afgen wekpex' fovy w® affa & giad gfiaded
(ATl oldh ) 4 3icfae FYRhIl/RIBTRTI IR 1 15 BRals & Jag H Afgalra
®I hAl IS &1 Aaedl AT & &S UfTaed (FF8dl dld §491) & Ud Ui
(3USHt Fort fa=at /) |41 Ueel UR Il gl




[ 4 August, 2022]

MOTION FOR ELECTION TO THE JOINT COMMITTEE ON OFFICES OF PROFIT

it gt PUdl E[S) SITSUI Now, Motion for Election to Joint Committee on Offices

of Profit. Shri Kiren Rijiju to move a motion.

THE MINISTER OF LAW AND JUSTICE (SHRI KIREN RIJIJU): Sir, | move:

"That this House concurs in the recommendation of the Lok Sabha that the Rajya
Sabha do elect three Members of the Rajya Sabha to the Joint Committee on
Offices of Profit in the vacancies caused by the retirements of Shri V. Vijayasai
Reddy, Dr. Sasmit Patra and Shri Mahesh Poddar from the membership of
Rajya Sabha on 21.06.2022, 01.07.2022 and 07.07.2022 respectively, and
resolves that the House do proceed to elect, in the manner as directed by the
Chairman, three Members from amongst the Members of the House to the

said Joint Committee, to fill the vacancies."

The question was put and the Motion was adopted.

MOTION FOR ELECTION TO THE NATIONAL KHADI AND VILLAGE
INDUSTRIES BOARD

MR. CHAIRMAN: They are all re-elected. Now, Motion for Election to the National

Khadi and Village Industries Board. Shri Naraya Rane tomove a motion.

&, oY 31X Wegw S H3t (37 ARTr ) - wEiey, # ffaRad gwdama Sufra
HRAT G

G 3R ATHINT AN fHgHTeretl, 2006 & #1709 15 3R 1909 17 (1) & 1
U3 ATaT SR TN JATART T IH, 1956 BT &RT10(1) b SFTAT H,
T T 3 AT A, 17 IR e <, 99T 6 Tl § W TP AaT B
T Wl 3R IR die &1 98 8 & forv fHaffaa &= &
FHIIATE! P’

The question was put and the Motion was adopted.
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STATEMENTS BY MINISTERS

Status of implementation of recommendations contained in the One Hundred and
Twelfth Report of Department-related Parliamentary Standing Committee
on Personnel, Public Grievances and Law and justice

THE MINISTER OF STATE OF THE MINISTRY OF SCIENCE AND TECHNOLOGY ;
THE MINISTER OF STATE OF THE MINISTRY OF EARTH SCIENCES; THE
MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE; THE MINISTER OF
STATE IN THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND
PENSIONS; THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC
ENERGY; AND THE MINISTER OF STATE IN THE DEPARTMENT OF SPACE (DR.
JITENDRA SINGH): Sir, | lay a Statement regarding Status of implementation of
recommendations contained in the One Hundred and Twelfth Report of the
Department-related Parliamentary Standing Committee on Personnel, Public
Grievances, Law and Justice on Demands for Grants (2022-23) pertaining to the
Ministry of Personnel, Public Grievances and Pensions.

Status of implementation of recommendations contained in the Two Hundred and
Ninety-Fourth Report of Department-related Parliamentary Standing
Committee on Transport, Tourism and Culture

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS; AND
THE MINISTER OF STATE IN THE MINISTRY OF CULTURE (SHRI ARJUN RAM
MEGHWAL): Sir, | lay a Statement regarding Status of implementation of
recommendations contained in the Two Hundred and Ninety-fourth Report of the
Department-related Parliamentary Standing Committee on Transport, Tourism and
Culture on "Development and Conservation of Museums and Archaeological Sites -
Challenges and Opportunities'' pertaining to the Ministry of Culture.

Status of Implementation of recommendations/observations contained in the Two
Hundred And Ninety-Eighth Report of Department-related Parliamentary Standing
Committee on Transport, Tourism and Culture

Y&l HATT ¥ oy HAL, gt gdes wAter § oy w3t (ot o wg) : weley, #
T HATT DI AE AN (2021-22) & Hag H U Heiferq yRag, wied iR
&P Gt Gy It G & &1 91 3R icrde | idfase RywiRer uwr
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WPHR gRT B Ts BRATs & Jd H s I Al fSrdd ufdes # sfdfas
RIBTRET /Rl & B o (R & dae H U awhed GHT Ul UR & &

OBSERVATIONS BY THE CHAIR

it gTafa Udh f9e1 There is a correction in your Report. It says, 288" Report but
you said, '208™" Report. Correct it that way. Then, | have a small observation before...
..(Interruptions).. @1 Sit, UH AFC| FHUaT 98 S8V ... (Interruptions)... Hon.

Members, | observed that some of our Members are coming late. Okay. And, then

disturbing others to make way for them to go and occupy their seats. That is not a
proper thing. Either please come on time; for any unavoidable reason, if you are late,
you occupy the seat which is vacant, for the time being. | am not saying, you go and
occupy the other party's seat. It is for the time being. This should be followed so that
the dignity of the House is maintained.

| have received notices under Rule 267 from Shri Sanjay Singh on Agneepath,
Shri Deepender Singh Hooda on Agneepath, Shri Raghav Chadha on seizure of drugs
in ports in Gujarat and Maharashtra, Shri Venugopal on concern over misuse of
agencies like CBI and Income Tax by the Central Government and from Mallikarjun
Khargeji on the same issue. | have not admitted them. You know my position about
Rule 267. These can be taken up... ... (Interruptions).... Now, Shri Khargeji. Ul
319 ST §3 S8V

fuer & = (sht AfewTE @) : R, F U ST ST A1Edn § 6§ e ot
9 Gy H A fAr anl I8 S Sffe Y diSis ®1 gl 81 R8T § 3R
..(A9YT)... You reply after my ...(/nterru,oz‘/ons)... You reply, | will listen.
...(/nterrupt/ons)... | know vyou will reply ...(/m‘errupz‘/ons)... You listen
...(Interruptions)... You reply ...(Interruptions)...

MR. CHAIRMAN: | have not admitted... ... (Interruptions)... | have not admitted
anything. ...(Interruptions )... | am only hearing his observation. ...(Interruptions)...

Both sides, please. ... (Interruptions )... The House stands adjourned till 12 noon.

The House then adjourned at twelve minutes past eleven of the clock.

* Not recorded.
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The House reassembled at twelve of the clock,
THE VICE-CHAIRMAN (SHRI V. VIJAYASAI REDDY) in the Chair.

ORAL ANSWERS TO QUESTIONS

THE VICE-CHAIRMAN (SHRI V. VIJAYASAI REDDY): Now, Question Hour.
...(Interruptions)... Q. No. 196 please. ...(Interruptions)... 34 4 SISy
...(ILT)... IHIT I, 31T 96 ST ...(FIYH)... Q. No. 196; Shrimati Geeta alias
Chandraprabha. ...(Interruptions)...

Plans for nuclear and radiological emergencies

"%196. SHRIMATI GEETA ALIAS CHANDRAPRABHA: Will the PRIME MINISTER be
pleased to state:

(a) whether Government has formulated any special plan to protect common
people against nuclear and radiological emergencies;

(b) if so, the details thereof;

(c) whether discussions are being held with technologically advanced countries
in the nuclear energy sector for the safety of the nuclear plants; and

(d) if so, the names of such countries with whom Government had discussions
during the last two years, the details thereof?

THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC ENERGY (DR.
JITENDRA SINGH): (a) to (d) A statement is laid on the table of the House.

Statement

(a) and (b) Yes Sir, National Disaster Management Plan (NDMP), 2019
prepared by National Disaster Management Authority (NDI\/IA) establishes framework
for management of all disasters including Nuclear and Radiological Emergencies
(NRE). Roles and responsibilities of all the stake holders viz., Department of Atomic
Energy(DAE), Ministry of Home Affairs(MHA), Ministry of Health and Family
Welfare(MoHFW) and the regulator Atomic Energy Regulatory Board (AERB) has
been assigned in NDMP. Accordingly, all the stake holders have formulated their
respective action plan on various levels of administration (Central, State and District)

T Original notice of the question was received in Hindi.
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in the country for desired level of preparedness against NRE. The District authorities
with Nuclear Power Plants(NPP) location have prepared emergency preparedness
plans, as part of District Disaster Management Plan (DDMP), to deal with NRE with
necessary institutional framework, arrangements and procedures for implementing
public protective actions during an emergency condition, though such an emergency
affecting public at large is extremely unlikely to happen due to the multi-layered safety
and security measures provided for nuclear and radiological facility and the procedure
in place.

(c) Atomic Energy Regulatory Board (AERB), the nuclear regulatory body of
India, holds discussion with nuclear regulatory body of other countries on matters
related to nuclear and radiation safety. India is a party to the “Convention on Nuclear
Safety” (CNS). CNS carries out review of all aspects of nuclear safety of the countries
with nuclear programme every three years. During the CNS review India’s safety
aspects with respect to the rest of the world are assessed and have been found to be
satisfactory. AERB has bilateral arrangements with regulatory bodies of France,
Russia, Ukraine, US, Finland, Canada, Bangladesh, Great Britain and Vietnam for the
exchange of technical information and cooperation in the regulation of Nuclear Safety
and radiation protection.

(d) AERB also actively participates and contributes in multilateral international
activities organised by International Atomic Energy Agency (IAEA) and Nuclear
Energy Agency (NEA). In last two years, AERB held discussions with the regulatory
bodies of US, Canada and France for exchange of technical information on
nuclear safety and enhancing the bilateral cooperation. AERB has renewed the
bilateral cooperation arrangement with The Nuclear Safety Authority of France (ASN),
France last year.

SIIRH T S% AGHHT : FBIS, H A UL H31 Sl & STa1d | QR v I A<
2l ...(Tag)... H 3Ib HIH | IS¢ 9gd-9gd g-9aIg ool gl ...(FIeH)... A8,
 arach Aegd A HAT Sl A ST =TEel] g b T [qSTell ScuTe H Bidel Bl fddhey
GRATY] Sl g1 bl 572 ...(FALM)... A1 H31 Sfl, 18T ...(TLTH). .

DR. JITENDRA SINGH: Mr. Vice-Chairman, Sir, can she repeat once again?
...(Interruptions)... $B FTg el < &1 B ...(FIHH)...
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THE VICE-CHAIRMAN (SHRI V. VIJAYASAI REDDY): Geetaji, kindly repeat it.
...(Interruptions )... Nothing will go on record. ...(Interruptions)... This is Question
Hour. ...(Interruptions)... All the Members have put their efforts, prepared the
questions and then have come here, expecting replies from the Government.
...(Interruptions )... Please do not waste the time of the House. ...(Interruptions)... |
will give an opportunity, not now. ...(/nterrupz‘/ons)... Now, let Question Hour be
continued. ...(Interruptions ). .. Geetayji, please continue. ...(Interruptions)...

et e S dguHT : HEISY, H P AT | HA! Sl 9 ST =] § o i
farSTell IUTE H BIgel 1 [qdhed YRATY 3ol a1 bl & 2 ... (FaHH)..

S1. foras g : W), MIIe9a w9 ¥, IRATY] o1l TS 37T A &l ...(SFEH). . Sid,
3fTSTehel W IS IR gl feam Sren 2, 39 9 U9 |Gy 971 STl 81 ..(Fae™)...
31T dTel FHI H 3AfD  Afd U TSl bl SUINT &1 Hep, Mead U I, I8l 89T
e WY XS ...(FALH)... TP T B A1, § J81 I 91 WY s § b ARy
geT HAT S & e H Ul TS aui H TSRS USil &b ARG bl 3R ATIH F1+
& foIU 3Md T HEH ISR | ...(HIYT)... 7T 99T § JAfTHaR Teiid Tl AR
TR TS SaT0T b 1T b AT 2, TSI IeTeb! WA IR H Al B Sff W&
gl ...(TaUH)... 3T WM WR 89 TS &, I8l ¥ T 150 fharier R skarm &
TREQR T H BHART Y[R Wi WU 81 ST IET 81 ...(FFH)... A HB Bl
ey I 8 b el 3113 qul § A==y v /31 St 7 fO7d UebR & 9giaRor &1 e
DI &, IR-IR UIF TSl BT 576 fhar 2, I e 3 =efd U g9 3R Sg1a] therd
DR BT YA SR Bl ...(TILTH)...

SHRI S. SELVAGANABATHY: Hon. Mr. Vice-Chairman, Sir, we have seven nuclear
plants and 22 operating reactors. ...(/nterrupt/ons).. Do you have trained personnel
to manage any nuclear and radiological emergency? ...(Interruptions).. How many
persons have been trained by National Disaster Management Authority, NDMA?

DR. JITENDRA SINGH: In fact, as we, all of us, know, we have the National Disaster
Management Plan in place. ...(/nterrupt/ons).. But even more interesting thing is this
that the Disaster Management Programme was for the first time conceived in Gujarat
by the then Chief Minister, Shri Narendra Modi, and, thereafter in 2005, the Centre
also had the disaster management plan in place. ...(Interruptions).. Now, as far as
nuclear emergency and nuclear safety is concerned, the National Disaster
Management Plan functions in collaboration and in cognizance with the Department of
Atomic Energy which is the nodal Department in such cases, and also the Ministry of
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Health and the Ministry of Environment. ... (Interruptions ).. There is an SOP in place.
The emergency exercises are done once in every year at the site of the plant and then
once in two years outside the site of the plant and equally so periodically within the
plant. So, there is an SOP, and, at the same time, we are also in understanding with
the International Convention of Safety, again the credit goes to Prime Minister, during
his tenure we have now secured an insurance pool, which is very effective in case of
emergencies related to atomic energy. ...(Interruptions).. But the safeguards are so
much in place that there is hardly any risk of emergency happening, at least, in the
Indian nuclear plants. ... (Interruptions)..

THE VICE-CHAIRMAN (SHRI V. VIJAYASAI REDDY): Hon. LoP, please ask your
Members to allow the House to proceed and don’t disturb the House.
...(/nterrupt/ons).. Hon. LoP, kindly instruct your Members, to go back to their
respective seats. ...(/nterrupﬁons).. Please don’t waste the time of the House.
...(Interruptions ).. Nothing will go on record. ...(Interruptions).. Nothing will go on
record except the hon. Member who is putting the question. ...(Interruptions)..
Unless you go back to your respective seats, point of order cannot be allowed.
...(Interruptions ).. Please go back to your seats. ...(Interruptions).. Please go back
to your seats. ...(Interruptions).. Next supplementary. ...(Interruptions).. Please go
back to your seats. ...(Interruptions).. Dr. Amar Patnaikji, please put your
supplementary.

DR. AMAR PATNAIK: Thank you, Sir.

THE VICE-CHAIRMAN (SHRI V. VIJAYASAI REDDY): After this, | will allow.
...(/nterrupt/ons).. | will allow LoP after this supplementary. ...(Interruptions)..

DR. AMAR PATNAIK: Sir, through you, | would like to put this question to the hon.
Minister who has given a detailed reply. ...(/nterrupt/ons)..

SUqUTEE (31t 3. fooaarE ¥Eh) ¢ 3R o5 W REIS U= 21 ST | will allow. | wil
give an opportunity. & AT cé:\‘lll o (AdYTH)...

DR. AMAR PATNAIK: As per the Bhabha Atomic Research Centre, there are no
hospitals in India designated exclusively for handling of chemical, biological,
radiological and nuclear disasters or emergencies. What is the Government's plan to
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establish health expertise in this regard? What is the Government's long-term plan in
this regard? ...(Interruptions)..

DR. JITENDRA SINGH: Sir, as | said, ...(Interruptions).. The hon. Member would
appreciate that even at the time of setting up a plant, all the precautions are taken in
order to ensure that there is no such health haphazard happening.
...(/nterrupt/ons)..We have two important locations on the Western side.
...(Interruptions ).. On the other side, on the Eastern side, some 15,000 kilometres
away we have it somewhere in Indonesia. So, we are sufficiently placed at a distance
where we don’t have factors interfering and causing an emergency.
...(/nterrupt/ons).. Secondly, most of the hospitals otherwise have equipment for
that. Even preventive mock exercises are carried out. Mock exercises are carried out
periodically every year, twice a year, thrice a year. Even after it has been established
...(/nterrupt/ons)... There is a mechanism in place to test the safety. We follow the
principle of safety first and protection next. ...(Interruptions)... Never is the safety
sacrificed at the alter of production. What | would like to stress is that on the one hand
all the safeguards are there, and on the other the production is also being
strengthened. ...(Interruptions)... We have a mechanism in place whereby if a
hazard happens, automatically, the automatic system is activated.
...(Interruptions)... Therefore, there is a better nuclear safety as compared to many
other countries in the world. ...(Interruptions)...

SuHTeE (311 3. faorams ¥Eh) : § oy 9l & e o) RE1 § 1 o1y sruel HieH
U 9199 SISV ...(F9HTH)... | will give you an opportunity. ...(Interruptions)...
Unless you go back to your respective seats, nothing will be allowed to go on record.
Please go back to your seats. ...(Interruptions)...

fuer & Jar (it AférpoA @) @ W), MY U 39 WM R §8d ©, H AR
congratulate BT § b 3T I I WR IS ©l...(FEH)... qS AT qIel BT HIbT
feam 21

SHRI V. MURALEEDHARAN': Sir, the Chair requested the Opposition Members to go
back to their seats. ...(/m‘errupz‘/ons)... But, they are disrupting the proceedings.
...(/nterrupt/ons)... Please allow the Leader of the House to reply after him. The LOP
can speak. ...(Interruptions)...
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THE VICE-CHAIRMAN (SHRI V. VIJAYASAI REDDY): Please be seated.
...(Interruptions)...

SHRI'V. MURALEEDHARAN: Unless you agree to allow the opportunity for the LoH to
reply ...(Interruptions)... Without that, how can only LoP would raise a point of
order? ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI V. VIJAYASAI REDDY): Only the hon. LoP will be
speaking and all others have to sit down, please. ...(/nz‘errupz‘/ons)...

37t AferehTo] @A : TR, JATYH] Igd GG B ...(FGHM)...

THE LEADER OF THE HOUSE (SHRI PIYUSH GOYAL): What is the question?
...(Interruptions)... Sir, does he assure that the same calmness is ensured?
...(Interruptions)...

THE VICE-CHAIRMAN (SHRI V. VIJAYASAI REDDY): Let the LoP finish. After that, |
will give you an opportunity.

SHRI MALLIKARJUN KHARGE: Sir, once again, | congratulate you for occupying that
post. You are sitting there and | am very thankful to you for giving me an opportunity
to talk. WX, I8 A& Il I8 & 3R § Ufcramic H§ Ud dew § AR ol 31 &
3IFSTR Uret §, offdhT g1 $9 awh oIq UIfelI™e 9dt J81 &, Ol SI BT T ATl 8
o 3119 STeal AT ... (FALT). ..

THE VICE-CHAIRMAN (SHRI V. VIJAYASAI REDDY): Priyankaji, please don’t
disturb.

AferpToj @A : A ST I8 & 6 31 12.30 991 ST &, Hifh | B & T8d 39
3raige el BT Al §, H BT BT Ul HRAT Aedl g, b g9 awh oid
UIAIHE Iel JE1 8, 9&d 9d 81 8, Al &1 91 sof gRT gl ST I 2
(FAUT)... T 91T I & b UTfelaric Feld a<h 9l HIUT UIc] ol fegel & o
DI 3R IZA SIT & BR B nearly 500 people...(FGLT)...

SuguTege (2t f. fasrams XEh) : oy AfSTL...(asm ). .
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oY AferhIol @A : BRTE BT B1...(FAIM)... 3R 89 59 a¥Idb A =i, dl a2l
TARI SHIhAY Shifad @ 2...@au)... w7 Giaa™ & a8d 89 Ioill 4 Tiel g8
EARGTEST B & U, 8 WA H3a & foIu, g0 S & forv Uar o 3@
2l...(IIH)... 89 ST FT8l, 89 BIgc BRIl R 89 Tofd N2l ...(FagH)... %,
3MIY YTl HRAT § bS] =i | AIoTg| ..(HFE)..

THE VICE-CHAIRMAN (SHRI V. VIJAYASAI REDDY): Hon. LoP, please listen to the
Leader of the House also. ...(Interruptions)...

SHRI MALLIKARJUN KHARGE : No, Sir. What will he say? ... (Interruptions)...

2 IR M : AR, G gl ol H 99 a4 I YRT Ged HRal §l ...(FGHH)...
IRBR fHdT ¥ ah T B ¥ 51 A7 T IGHE JATREIST 8§, S BTH H gdoigrof
B BRAT B ....(FYT).... IS $9b ST H, ST 9] IRBGR dofdl oY, a1 A AT
$XBIAR B B ...(TIH)...

THE VICE-CHAIRMAN (SHRI V. VIJAYASAI REDDY): Hon. LoP had requested the
Chair, and the Chair has given an opportunity to the hon. LoP. Now after hearing the
LoP, you are coming to the Well and trying to disturb the House which is not correct.
It is not as per the rules. Nothing will go on record. ...(Interruptions)... Please go
back to your seats. ...(Interruptions)... Please don't waste the time of the House.
...(/nterrupt/ons)... The country is incurring a lot of expenditure for running the
House. Please do not waste this expenditure. ...(Interruptions)...

Y TR MR : R, il 3l & SUIfSTe 7 il 91d ®8l 8, 98 YR a¥id o 11
gl SR Bl 7 BIs Tl BM [HAT 8, Al I FaAT U BH Bl Bl
.(TAYH)... 39 UCPHR [T9g H AT I Ga A ...(FAL)... R BT Sl GoH
B 8, I81 dP I8 faTT 7T & IR ST B B} 37eel 2, S B & IR =dT 8,
I IS I W Bl ...(FAYH)... TR HIT FaRAT ISP W HRATS I T8l 7
(). § GHSIT § [ AT 3R BT UIST Bl B! aRAT BT Ul
BT IIfRY, 9 fb ST YT I1fdql 989 & BRI 8w d¥id I Il
..(FAYT)... TART TRBR ol TIBIGHE JATRES & BRI § B g@oigreil dsl
AT Bl . (FFHF)... TAR] ARBR BRI FaRAT Pl AT B B acll ol
..(TYT)... YIS DI FILA G dTel] ARSI & B H T@AQTS ! 3D
ITRBR B A ..(FL).... BN IRBR F B ggoiarol T8 Bl H e
HRAT E b ST BHT I d1d T, S| IR D1 YA 61 B d18Q AR 349

&S Bl Il <1 1|
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Suaurege (2t fA. o ¥ : 3o F o 9l T 81 Nifsyd & U @I g

SId T8l 81 Please go back to your seats. ...(Interruptions)... Nothing will go on
record. ...(/nterrupt/ons)... Second supplementary, Shri Brijlal.

7 FoTAT : HEIG Y, H MMYD A1 H AT {3 | ST AT g (b STal G[FeriR
3R IfSATARTIB Ul BT |, ...(LH)... SAP o7 TASISRUE, RTAd! 12
T & 3R 38 FSoiRe’ R Aed 11U 2, T d 3AD] Siet R B H
[eTH T, R 3% sy fha1 1T 8?2

31, s Rig : STaWTeger Agiey, ST #9 3Ry |t ®el fd era feomex
o JAMRE F S JaRT 918 Ts 8, 98 SIPT Udh TARRA I B
..(TYT)...UTSIRYH ATGLIDHT b ATAR AlhA DI ST 81 BTl 39 AR A
39 UHR & A Fl9d T8l 3s, <ifeh BART S avell 8, arrangement in place,
SHP TBd A SRR ASHE Uae 2005 H I1-1 AT AT ..(FFEH).... ORI
P FSHRER HASTHE @I A, ST g8 & g H3i1 311 A% AIal Sif b e | 2003 H
AT AT Al ..(FALYTH)... TS JAH FI] & d8d, G[dodR 3R YSIHD
THROTATST & A1 Sl R & oY URATY] SHofl fA9RT TS e Toiwl &l B1H Rl ©
IR TP Y A feoRey Foe JARel, AT % 8 vy 3R
Y 3 2ot IH=IT B! B ...(HAYH)... IS 39 UHR Bl dis AT Sq—
BT 2, A1 I [T U8l I AR B g8 8, ol GThwH! 4 3l I 39 UDHR
P! e LT oS B

THE VICE-CHAIRMAN (SHRI V. VIJAYASAI REDDY): Now, Q. No. 197. Dr. V.
Sivadasan.

Thorium reserves in the country

*197. DR. V. SIVADASAN: Will the PRIME MINISTER be pleased to state:

(a) the estimated reserves of Thorium in the country; and
(b) progress achieved by the country in utilizing Thorium in nuclear reactors for
producing energy ?

THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC ENERGY (DR.
JITENDRA SINGH): (a) and (b) A statement is placed on the Table of the House.
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Statement

(a) Atomic Minerals Directorate for Exploration and Research (AMD) carries out
the exploration of Atomic Minerals in the country.13.07 MillionTonne (mt) of
monazite [a mineral containing thorium (Th) and rare earth elements] in the
coastal beach placer sands has been established in the country.lt contains
approximately 1.04 mt thorium metal (Th) or approximately 1.177 mt thorium
oxide (ThO,).

(b) Progress achieved by the country in utilizing Thorium in nuclear reactors for
producing energy is as under:

e Thorium Oxide (Thoria) pellets contained in bundles have been used in the
initial cores of operating Pressurised Heavy Water Reactors (PHWRs) and
operating experience has been generated. Thoria based fuels have also
been irradiated in the research reactors of Bhabha Atomic Research
Centre (BARC)and Indira Gandhi Centre for Atomic Research (IGCAR).
After such irradiation these fuel elements have been examined in the
laboratories at BARC and IGCAR.

e The irradiated thoria pins of research reactors have been reprocessed to
obtain Uranium 233. The recovered Uranium-233 has been fabricated as

fuel for the 30 kW (thermal) KAMINI reactor, which is in operation at
IGCAR at Kalpakkam.This has helped in establishing fuel reprocessing
cycle for Thoria.

e A Critical Facility for Advanced Heavy Water Reactor was commissioned at
BARC and is being used since then for carrying out experiments to further
validate the physics design features of Advanced Heavy Water Reactor
(AHWR). AHWR core isdesigned for using Uranium-Thorium and
Plutonium-Thorium Fuels.

DR. V. SIVADASAN: Sir, because of ED’s action, the House is totally disrupted.
...(Interruptions)... How can | ask my supplementary? ...(Interruptions)... The
House is disrupted. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI V. VIJAYASAI REDDY)i Shri Sivadasaniji, your first
supplementary. ...(Interruptions)...
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DR. V. SIVADASAN: Sir, because of the ED’s action, the House is disrupted.
...(Interruptions )... Sir, because of ED’s ... ... (Interruptions)...

THE VICE-CHAIRMAN (SHRI V. VIJAYASAI REDDY): Sivadasaniji, would you like to
avail the opportunity given to your or not? ...(/m‘erru,oz‘/ons)... Please ask your
supplementary. ...(Interruptions )...

DR. V. SIVADASAN: Sir, please, because of ED’s action... ... (/nferrupt/ons)...

THE VICE-CHAIRMAN (SHRl V. VIJAYASAI REDDY)i You are not availing the
opportunity. ...(Interruptions)... Now, Shri Jose K. Mani. ... (Interruptions)...

SHRI JOSE K. MANI: Sir, bring the House in order. ...(Interruptions)... When the
House is in disorder, how can | ask my question? ...(Interruptions )...

THE VICE-CHAIRMAN (SHRI V. VIJAYASAI REDDY)! Would you like to avail the
opportunity given to you or not, Mr. Jose K. Maniji? ... (Interruptions)...

SHRI JOSE K. MANI: Sir, bring the House in order. ... (Interruptions)...

THE VICE-CHAIRMAN (SHRI V. VIJAYASAI REDDY): If you are not availing your
opportunity, it will be given to some other hon. Member. ...(Interruptions)... Don’t
waste the time of the House. ...(Interruptions)...

SHRI JOSE K. MANI: Kindly bring the House in order, Sir. ...(Interruptions)... Can
you please bring the House in order, Sir? ... (Interruptions)...

THE VICE-CHAIRMAN (SHRI V. VIJAYASAI REDDY): | am going to the next
question. Q. No. 198. Shri Tiruchi Siva.

National coaching scheme of SAl

*198. SHRI TIRUCHI SIVA: Will the Minister of YOUTH AFFAIRS AND SPORTS be
pleased to state:

(a) whether the Sports Authority of India is going to increase the number of
coaches in different sports;
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(b) ifso, the details thereof,

(c) whether the implementation of National Coaching Scheme of the Sports
Authority of India (SAI) has increased the number of coaches in various
sports categories in the country;

(d) if so, the details thereof and if not, the reasons therefor; and

(e) the steps taken/proposed to be taken by Government to tap the
unidentified potential in sports in rural areas ?

THE MINISTER OF STATE IN THE MINISTRY OF YOUTH AFFAIRS AND SPORTS
(SHRI NISITH PRAMANIK): (a) to (e) A Statement is laid on the Table of the
House.

Statement

(a) and (b) ‘Sports’ being a State subject, the responsibility for promotion/
development of sports, including coaching and creation of sports infrastructure,
primarily rests with the respective State/UT Governments. The Central Government
supplements their efforts through its various schemes, viz. Khelo India Scheme and
sports promotional schemes run by the Sports Authority of India (SAI).

SAl has a fixed sanctioned strength of 1524 in the coaching cadre. Coaches
are appointed/ recruited discipline-wise as per the requirement. At present, 966
coaches are working in SAl and in addition to this, 319 coaches have been recruited
on contract basis and 101 coaches on deputation basis in various sports disciplines.

Further, under the component for Khelo India Centre (KIC) of the Khelo India
Scheme, ‘Past Champion Athletes’ are engaged as coaches and mentors for young
and budding athletes. At present, 102 Past Champion Athletes are engaged in 91
Khelo India Centres across the country.

(c) and (d) No such scheme is being implemented by SAI.

(e) A total of 23 SAI Centres have been upgraded as National Centres of
Excellence (NCOEs) across the country to impart specialized training to promising
athletes in 13 priority disciplines and 10 additional disciplines by providing state-of-
the-art infrastructure, playing facilities, sports science backup, individualized diet and
overall supervision under the best coaches, qualified support staff and High
Performance Directors to achieve excellence in Olympics and other International
Events. The SAI Training Centres (STCs) act as feeder centres to the NCOEs.
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A total of 189 Centres, including NCOEs, STCs, Extension Centres of STCs,
National Sports Talent Contest (NSTC) Scheme, etc. are functional for
implementation of the sports promotional schemes of SAI.

The sportspersons identified under the SAI Sports Promotional Schemes
belong to all sections of society, including from rural, backward, tribal and hilly areas
of the country, and are provided regular training on residential and non-residential
basis, as per the approved norms of the Schemes.

Further, the Khelo India Scheme of the Ministry has the twin objectives of mass
participation and promotion of excellence in sports. Various programmes have been
launched under this Scheme to promote sports and improve the level of sports and
infrastructural facilities, including stadiums, playing fields, tracks and sports training in
the country. So far, 29 centres in 28 States/UTs are being supported under the
Scheme as Khelo India State Centres of Excellence along with 523 Khelo India
Centres. Further, 09 Sports Schools and 28 Army Boys Sports Companies (ABSCs)
are being supported across the country. A total of 264 Academies are accreditated for
training of athletes identified under the Khelo India Scheme.

Under the component “Promotion of Inclusiveness through Sports™ of Khelo
India Scheme, the Ministry gives special emphasis to Promotion of Rural/ Indigenous
and Tribal Games. Indigenous games such as Mallakhamb, Kalaripayyattu, Gatka,
Thang-Ta and Silambam are being supported under this component. Grants have
been sanctioned for infrastructure development, equipment support, appointment of
coaches, training of coaches and scholarships.

SHRI TIRUCHI SIVA: Sir, bring the House in order. ...(Interruptions )... | will ask my
supplementary? ... (Interruptions)...

THE VICE-CHAIRMAN (SHRI V. VIJAYASAI REDDY): Do you have any

supplementaries to ask? ...(/nterru,oz‘/ons)... | am asking you: Do you have any
supplementaries to ask? ...(/nz‘errupz‘/ons)... | will give an opportunity.
...(Interruptions )...

SHRI TIRUCHI SIVA: | am not able to hear anything. ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI V. VIJAYASAI REDDY) : If you are not availing the
opportunity, then you will be losing your chance. ...(/nterrupz‘/ons)...
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i} e R8T IuQWTede H8Ied, H U] TR Rl § [ Jma- vl gRiRfer #
0 BT Bl ToId Y&+ AT 3R ..(FGYH).. T 3R I X&T Bl....(FIL). AT
H3] St & Uh FaTd & T 97 § fohaH....(aae ). .|a1s ded 87 ....(STaeT=). Jem H31
TS AT ST & -Igcd H W&ol & &F H SI [JHT4 81 8T 8, BT |ls 4 ...(Fae™).. H
AT ST A I A ST B3N U™ YT A8l g ...(FGH™).. AR H, S8l deffied
B ..(FAYH).. BTG I Bl (). 81 YAd 98 J9 B B
..(TAY).. 98] IR <! G=7 § RaorS) Bl ...(aum).. 71 921 Sft 981 IR Bis 9T
Jex Qe BT faaR HIA?

it FRver aTIfOTe: SUqwTEder Sil, QR Q¥ H W IRq Mdhdll §5 ©l...(SaH ). 59d
A1~ 68...(FAYH).. QIS W &1 AT Fawd gIRT 574 &5 & R 3 42 yu]
T 2 o6 R H 15 &b gRT e & ol BIs a1 &1 gl a1 2, o §
3T HIEIH I AR GG Bl IS I 18] § 1eh 3R AR UTH 1Y b AIEIH
d BIs UG 37T 2, A1 &9 I9P SR [Tagd fTaR axd gl..(aem). A81ed,
I -HY R STT YR 317 &....(ae ). S99 W Aigad wu 9...(aaygm)..Afead
g R =R far Sar 21 ...(caagm™). 7816y, 31151 STal 89R 991 & Raars!, 89N
AT I HE ¥ Sl I8 &, 98] IR I N Y81 39 A8 & BTl UGT Hidh Ulferdmie &
WSfFEfITT Bl ...(RAHUM).. WA BR 8 ol ...(ad ). 5 g fb Ga+ &1 dRArE]
el ...(ag™).. T ThR ¥ TR <2 & Jal $7elS 4, ...(FIHH).. 581 TR HITde
T+ &l @ @, ..(F9YF).. 98 WR AR Jal P & 91§ (P ASd Siiad Sl I8
&, (FAYH).UH & 918 UP IfdigHc B I8l ©, sWioy H FHsn § b
...(TAY).. 519 WITH & [q97 7 =i g1, dl...(FALH).. TCaiRe 39 I7I A& Hl
T S ...(TALT).. T F YT W & IR H G & o7 997 31fdras 37der 3@ &,
...(AYT).. SH(TY G oI & b 5Td TWITH & IR 9 =41 Bl 8, YTelRe a9 e
DI T ST A1MZTI

THE VICE-CHAIRMAN (SHRI V. VIJAYASAI REDDY): Shri Abdul Wahab.
...(Interruptions )... Dr. M. Thambidurai ... (Interruptions)...

Dr. M. THAMBIDURAI: Mr. Vice-Chairman, Sir, the Minister in his statement has
mentioned that Sports is a State subject and, for development of sports activities,
States have to come forward. ...(/nterrupﬁons).. Yesterday also, our Sports
Minister... (Interruptions)...

THE VICE-CHAIRMAN (SHRI V. VIJAYASAI REDDY): Hon. LoP. ..(Interruptions)...
You please carry on, Dr. Thambidurai.
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DR. M. THAMBIDURAI: Yesterday, our Sports Minister explained everything as to
what are the schemes they are giving from the Central Government.
..(Interruptions ).. At the same time, our Members had raised that the first allocation
by the Central Government is less. ...(Interruptions).. The State Governments cannot
spend all the money ...(Interruptions)... Therefore, the Central Government should
come forward to guide the State Govemments...(Interruptions)... to promote sports
activities. ...(Interruptions)...

it FR¥er armfores : AEigy, AT aiRss |ie A Sl 99 U8 &, 98 o U39 4 2AT$]
3TN 2, <l H I HT AR (b 579 ARE A QX Q¥ H B Wl °sh H YIIll &1 I8
2, ..(TAH)..SFH Bg ¥cd b5 & A1I-W1 YT Sl Wl b SRS IR &,
IHH STATHT DR DI JATH BRI &1 I8 ARI IS H Wl DI 54 S]]
A BT TS B1...(TIUM)... DT IRE A NS Bib! & Wl H STAYHC AT 7, o
IRE W BT | IHx UoTd AR sRATOM & ¥ Wl I § et 7 iR Jeffieq &
STYHC AT 8, ...(TALH)... g3 ST 2 fob qrept Tod Bl Hl 370+ & | Sl o
coic &, DI IR AT 1B WRA & Jal 4 96-9¢ B Wl H [ZWT o W8
S ...(TAYT)... AR Y& H3i1 Sff & AFTGe R 34T IR Ydb gaT h & wd
JHR Y HUR 37T 8 3R Uh WIS 43 & w7 H IR 499 goe] IR IHR PR FW
3T E1...(FIHH).. g T § b 8% Uh g & JaT S99 9¢-9¢ D & of T
e &1 B T & fb g & 11 g} 15T BT 3T 77T A1V 3R Wl & &7 H
Teh 3BT XAl oA TR ...(FTH). .

qEIGY, § $b AIY-A1Y I HI Hel A1g N (6 579 ave 4 9feq § gaR o
& RIS, TAR I & A1, TAR Vellc Th & 918 UF ISed oiid 8 &, 99
ST 2 b We & Sl aiRss A 2, $9P] Wl &1 &b R H G+ b o1g 0 B G1
g1 ATETGT IS 21 ..(GLT)... I AN DI WA &5 & IR H, WIS B =i &b 95y
H G ST AR ...(FGEH).... T TRE ¥ A ART IIidme 31 arsiaeiact ol s
REE, PP A fFTId o A A e, T daad EfFIu®
AT 3 I¢1 ...(FFM)... STH! AT Adeld | Aded 2l A 37 IRy, a1e
MafAd g8, g WReifd 81, g N 9 TeR & Wd vfeefadt 81, 9_d &
RISt <21 & 9 ®I fa99 e IR &1 a1 IR 1 ...(RAYH)... TR & Rgetrs!, 9
I8 Il 81 T I8 IfHEH &1, 987 U & 91 U HS ol Siddh <91 BT 919 $al B 38
2189 ST Bl o7l & fob Wot & ufd 519 Wt 59 9o+ & 9= 81 ...(aaadm™)...

THE VICE-CHAIRMAN (SHRI V. VIJAYASAI REDDY ): Mantriji, please be brief.

it fRr g : 99 9t Y IO ¥ SUR IShY SS9 T4l § IR g
IRI...(FILTH)...
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THE VICE-CHAIRMAN (SHRI V. VIJAYASAI REDDY): 34 ST IS &l HrRide! §
91T ST I8 B I8 IXIPbT Sld sl &l Please go back to your seats. | request you,
please go to your respective seats.

$1. el 9 AR 92 S | ART 991 © o g9 < § U e wew o
UfRTeld faeel § wIfud fHam B...(a9™)...3R 89 39 TR & < & 8% HIH § Ui
TeA Hex o Uil Yw dR I Tl ST A dex i gfaderd #
..(FAY)... " RT AT 7230 S 9 fde © {6 918 & Iof TR 39 ded &l /7=l
QPR STH AT ¥ SIHREFER, ST AR SARCH & (ol yraen fHd S, U
MY e 21 T 3] hls I &1 Fhdl 27 ...(FILT)...

it fiRrer wrnifores : W'y, A= o #30 Sit & Ariee™ ¥ .. (agM)... A
eI #A1 St 1 Sl fIeT 2, a8 I8 & fb o g f$a1 ol Wi gfean o gear 9yl
(TAYT)... AT Wl F31, 27 SRTT Sfl Bl IR ....(GEM)... AR HAT S,
AT 9T HAT ST b FU Bl HIBR B b g (-1 g8 (a1 & arer gRkss
P I8 Bl ...(HAUMF)... FBISY, 398 <dof <A, S W iy Sl 8% Udh sdc 3ih
Y &, SD] 911 & & foly B B T2 2 ...(FAYM)... 39d oy <9 & <
I8d IR SIS T, ITd! dR% I HI 9gd IR JuIsTed 3 b ol...(TaLH). .
3¢ oIT IR DS YuISTar Iy, o Hifead vy 3 99 R Hfead 993 ¥ fogr Y
BT ST ...(agT)... W1ed H I8 i1 =g b 31T b1 Sl 9o v &, 98
qrs H Bras & RKSHES Bl oAdR 2l ...(FAF)... § 3dD IR ¥ Fref1 aig b
RecTfedl & Srast B 89 T A & ...(ae™)... RIATS! B ST 3ffiade gl 8,
I U Ueb b1 Pl 81 & B ..(FALYTH)... WIRA DI YRFIRT SHIT TS G&T B
DI &l B ...(FAYT)... 4R BT S HoaR 8, 4Rd B Sl € 8, IqH THT [ DI
T (hT STAT &, % 1 IoIT B STl & ...(FEH).... B9R 81 Bl 17 &:-

"% ST T 1A% T qal TR |
IO WG YN Sl v S ed 7H9: 01"

S 9ol B AT S §U, AFHIT UG HAT it & AFIGRE H 2020 H
SO 37dTS Bl 1T BT 5,00,000 F TGT B 15,00,000 HR {&IT TAT B .. ().
SO T ol & fob A1 9= 920t ST 7 a7 fawTe 8 3R T ey § 3R fopy
ANE I HIEHT YT H31 ST <91 & YAIfT & fo10, Wel & Wi & f7g &1 ax J2 2
..(TAYT)... T2 DI (429 Yeo R 329 T[S & HY H Y: [Y1UT B b [l A
eI H2f1 ST B9 B 2 B
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SuquTeae (sh fa. forrars I8 ;- ueH dxat 199.

Cost to litigants

%199, DR. ASHOK BAJPAI: Will the Minister of LAW AND JUSTICE be pleased to
state:

(a) whether Government is aware of the prohibitive cost required to be
borne by litigants of Western Uttar Pradesh in pursuing their litigation at
Allahabad High Court;

(b) the details of the initiatives taken by Government to make legal pursuits
within affordable limits for poor litigants of Western Uttar Pradesh by use
of technology; and

(c)  whether Government wants to promote e-filing and virtual hearings in the
High Courts and Supreme Court in line with the global trend to avoid
inconvenience and cost to the litigants ?

THE MINISTER OF STATE IN THE MINISTRY OF LAW AND JUSTICE (PROF. S. P.
SINGH BAGHEL): (a) to (c) A statement is laid on the Table of
the House.

Statement

(a) So far as, Court fees are concerned, the same is equal for all litigants
approaching a court. However, transportation and other logistic expenses are
additional costs that are borne by the litigants, who are based outside the cities,
wherein the courts are located.

(b) In 1987 Legal Services Authorities Act was enacted to give a statutory base
to legal aid programs throughout the country on a uniform pattern. This Act was finally
enforced on 9th of November, 1995 and National Legal Services Authority (NALSA)
was constituted on 5”‘Deoember, 1995.

In every State a State Legal Services Authority is constituted to give effect to
the policies and directions of the Central Authority (NALSA) and to provide legal
services to the people and conduct LokAdalats in the State. State Legal Services

T Original notice of the question was received in Hindi.
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Authority (SLSA) is headed by the Chief Justice of the State High Court who is its
Patron-in-Chief. A serving Judge of the High Court is nominated as its Executive
Chairman.

The District Legal Services Authority (DLSA) is constituted in every District to
implement Legal Aid Programmes and Schemes in the District, under the
Chairmanship of District Judge of the District. Taluk Legal Services Committees are
also constituted for each of the Taluk or Mandal or for group of Taluk or Mandals to
coordinate the activities of legal services in the Taluk and to organise LokAdalats.
Under Section 12 of the Legal Services Authorities Act, 1987, the following persons
are entitled to free legal services irrespective of their income;

a. a member of a Scheduled Caste or Scheduled Tribes;

b. a victim of trafficking in human beings or beggar as referred to in article 23 of
the Constitution;

Cc. awoman or a child;

d. a person with disability as defined in clause (i) of section 2 of the Persons with
Disabilities (Equal Opportunities, Protection of Rights and Full Participation)
Act, 1995 (1 of 1996);

e. a person under circumstances of undeserved want such as being a victim of a
mass disaster, ethnic violence, caste atrocity, flood, drought, earthquake or
industrial disaster; or

f. an industrial workman; or

g. in custody, including custody in a protective home within the meaning of
clause (g) of section 2 of the Immoral Traffic (Prevention) Act, 1956, or ain a
Juvenile home within the meaning of clause (j) of section 2 of the Juvenile
Justice Act, 1986 (53 of 1986), or in a psychiatric hospital or psychiatric
nursing home within the meaning of clause (g) of section 2 of the Mental
Health Act, 1987 (14 of 1987);

h. As regards the means test for the entitlement of legal services, Section 12(h)
specifies that the persons belonging to the categories other than those
mentioned above are entitled to free legal services, if their annual income is
less than Rs. 3 lakh (in some States Rs. 1,00,000/- and Rs.1,50,000/-) if the
case is before a court other than the Supreme Court, and is less than
Rs.5,00,000/ -, if the case is before the Supreme Court."

Section 2 (c) of the Legal Services Authorities Act, 1987 defines “ legal
services” which includes the rendering of any service in conduct of any case or other
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legal proceeding before any Court or other authority or Tribunal and the giving of
advice on any legal matter. Section 4 and Section 8 of the said Act proscribes
function of NALSA and State Legal Services Authorities respectively whereas Section
10 and Section 11-B for District Legal Services Authorities and for Taluk Legal Services
Committees.

The National Legal Services Authority has framed NALSA (Free and
Competent Legal Services) Regulations, 2010 to regulate the Legal and system under
the Legal Services Authorities Act, 1987.

The Legal Services Institutions have empanelled 50316 number of Panel
Advocates as on June, 2022, to provide services across the country to socially and
economically backward classes.

Under the directions of NALSA, many SLSAs have engaged lawyers, working
to provide Legal Services free of cost to needy persons. As on June, 2022, 7014
number of Pro-bono lawyers have been engaged in Legal Services Institutions.

The following steps have been taken by NALSA to ensure that the entitled persons
can get access to legal aid by use of technology;

1. NALSA has created a web portal to file Applications through online for
getting legal assistance. The applicant may file the applications either
directly to State Legal Services Authority/District Legal Services
Authority/High Court Legal Services Committee/Supreme Court Legal
Services Committee from where the applicant requires legal assistance. The
applicant has the option to file application directly to NALSA and in that case
the said application is transferred to the concerned Legal Services
Institutions for appropriate action i.e. to provide legal assistance.
Thereafter, the concerned Legal Services Institution has to update the action
taken report. The online web portal for filing legal aid applications has also
been made more inclusive and a legal aid application can now be filed in Ten
(10) languages i.e. English, Hindi, Marathi, Telugu, Tamil, Malayalam,
Guijarati, Bengali, Odia and Kannada.

2. NALSA has launched Legal Services Mobile App for Android and I0S version
on 8" August, 2021 and on 09™ November, 2021 respectively to facilitate the
following functions:

3. Any citizen may apply for seeking legal assistance, legal advice and for
redressal of other grievances through Mobile App.
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4. Any citizen may track his application submitted for legal aid & advice and
other grievances.

5. Reminder can be sent and clarifications can be sought through Mobile App.

6. Any victim of crime or applicant can apply for victim compensation through
the Mobile App.

7. Application for pre-institution mediation in commmercial matters or application
for mediation may be filed through this Mobile App.

Besides above, Frequently Asked Questions (FAQs), Helpline assistance and
assistance through e-mail are also provided in the Mobile App.

(c) Decision for e-filing of cases and documents in the Courts is an
administrative matter which falls strictly within the purview and domain of
the Judiciary.

To this effect, the e-Committee of the Supreme Court issued instructions to
all High Courts to ensure that all Government litigations should be e-filed.

As a follow up action, Department of Justice has advised all Central and
State Government Ministries/Departments/Public Sector Undertakings to use e-Filing
in all Government litigation.

Further, Department of Legal Affairs has also suggested all
Ministries/Departments of Government of India for extending the use of Information
and Communication Technology (ICT) tools available in their local offices by the
concerned Government Counsels for facilitating e-filing in respect of cases pertaining
to Union of India.

S1. 3%l STeTUd! : FEIS Y, H 31U H1egH A A1 H2A1 S I IS ST 2R fh
9 9AY <Y & Hdied giaTerd H, A= ST =marerdl H 3R AR iy H Sfols]
& o ug R<h &7 ...(GUF)... T & 39 G9Y 91 IRl 4§ b Jebad
IEEINCIREY

ol ga.qt. Rig 99d : A SugHlt Jeled, AT 9 HEIed | 98d §
Yelde |a1e geT & fb g BIc, Bls BIc AR ARBR DIC H [ STofs] Bl Fl
R Z...(GEM)... 3R U BIC, BTS DIT IR ARR DIC H b+ ghaH AR
El...(gaum)... 39 e # § HEr A fF TR AR B § 2014 § SToIST &
WP F=T 19,518 ATl ..(REHT)... 2022 H I8 HRT 24,631 & ...(FQHM)... IAATT
5,113 UGl &I gig g3 ol BTRIRT SToisT Bl HT H 2014 H 2022 T 4,173 STOTST DI
gig g3 Bl ...(FAIM)... R<b UGl B G241 H 940 B! gy g3 &l ...(FAUM)... A8,
S TR W GUTH DIC H SOl Bl WP AT 34 Bl ...(FGEH)... 39 FHI IA
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BIC H S HRIRG AT &, ITd] AT 31 5 ...(FAYH)... T v U BIc J
STolsl & 3 UG R &l ...(ag).. . /8Ied, 2022 H <9 & [AfN= STg ~rareral |
SToTs &1 WIpd F&T 1,108 &l ...(FAHF)... BRI STolsl $I H&T 729 Bl
(FAYF)... 39 A8 A I ~TATAIT H 379 SToisT &b Ug R<h B ...(qae ).

HBIGY, AT GG BT SIl TORT UL AT, I8 USHI Bl oI ATl ...(TqLH). .
I8 IO B b $9 99Y A GUH BIC 4, A 818 Bic A 3R AT ARR
®IC H fha el &I USH! B ...(FAYM)... 39 98I H H qar1 g b g
BIC H 2022 TP 71,411 haH [ARTN B ...(FQYH)... S THR F Ul 39 B8
PICH ...(FALT)...

THE VICE-CHAIRMAN (SHRI V. VIJAYASAI REDDY): Mantrii, please be brief.
...(Interruptions )...

M. oW RiE 999 : W), V Afdhs © AR TR 9 HH BN & 8] dhd ol
...(TGLH)...

THE VICE-CHAIRMAN (SHRI V. VIJAYASAI REDDY): Please. Carry on, but be brief.
...(Interruptions )...

ol va.d. fig 999 : I8 A 9eR &1 U © [ GO B § fhas Storst @t
TIT HF Bl ...(FIHH)... 39 Id T & IS, S9b SR B Tal I Fhdll
..(FIH).... TS DI | fhd SToioT &, S0 Ieg1 A a1 g i ... (I ). .

TERT U2 © 6 g a1C A foaet ey U €2 #7 I=2 qaran f& gl
DIC ¥ 71,411 baH (TR 8, 8T DI H 59 oW 57 BOIR JhaH [qaRIE
EL...(FTEM)... S THR A Sl ARR BIcH &, T4 94 SI1e] YdheH T e= €,
T®! AT 4 BRIS 14 G Bl ....(FLH). ..

S1. IS Tl : HElGd, H AR FH A S0 A8 b Bifde-19 Usfid &
SR S & g IRATAA! H AR Fdied I H agarel] [ Ghad! Bl GdTs
gs7 ...(aHM)...

AR AT | ST T8 § (b haH] Bl AN bl BH BRI b [olY aIadhRT IR
6HH Gl Y, TG [olY T AIBR I3 FdTs B IR AN Al R exaft g
YTl Tl GehaH! &I GdTs § 7 ...(TALTH)...

1. Ta.qt. R 99 : 78Id, BITS-19 & IR IGaTel DI &b §RT BUST BI TS
TS © 3R S 993Td Bicy B W1 21 Bl ...(FaM)... S ¥/ e SReds €,
ITH D! HET 17 3R TYA BICH & gRT Gl T HAST Bl G&AT 02.08.2022 Dl
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1.79 BRI B 3R IATATST BIg RIETS Y T3 IS HUST Dl A=A 2 3K,
2022 D1 284.88 RIS ol...(FAUM)... FTT O F ARBR 3R AR GoiH BIc i
el & {5 IFTe BIcH & AIEgH F HSl & GdTs &l, O $F §9g § ohad]
D1 GIaTs YRI Bl Heh AT [AFN=T SHT8T A A1 JAQTerd H 37T B S8 S8l I
R g, S8l IT@! YT B...(aEM)... 981 Ig3Td hIcd & AT | d U A& §
AHd B...(SIEM)...

SyauTeet (A f. fasraas 2N : o1y S &' <2 €, 98 IE & fasg ©1 Nothing
will go on record. So, please, go back to your seats. Please, do not waste the time
of the House. ...(Interruptions)... Please, | request you. H 3T 3TUE B V&l E{
...(Interruptions )... Please go back to your seats. ...(Interruptions)... Nothing will
go on record. ...(/m‘errupﬁons)... Supplementary question - Shri Sujeet Kumar.
...(Interruptions ...

2 Jolld PAR : FEISY, TS 31 S 7 4 T fb G DI H 4T 70
ER, B8 DICH H TIHIT AT T 3R AR DITH H THIT AR RIS H¥fol UfST
g1 37 IR UfST BAS Bl HH BT AR o & (Y UP dgd Il Ak Bl
..(FIY)... 3 IR U NfefpRire seforeia 3R siie o9 <aHTarsh 9 g,
T 39 BT Bl A [HAT ST FhdT 8 3R G W H SHBI KA Wl &1 I8 5
. (ATET)...

§ AR HE S ¥ gedl 9redl § 6 Sl s-dicd diolae 8, dT S9H
CIATATSHT Dl ST DR g1 UIST BT Dl BH DR b [ddR 8 3R g9 o7 AR
T BRI VB 57 ...(TILH)...

o1, g9, 9. e 99 : 7815y, §9 Y H $-BICH 7 59 HUSl & MRIRYI & o 98d
IR B {5 B ...(ae™)... [ S H §-=I17ed e J1s aRASHT oF] & 78 2,
RTH a1 URAT icad &1 ITINT fhAT ST T8 21 Bd SHIHA UUITell &I 84
SUANT R I3 & | ST BIBRIT & §RT gbad! Dl GAT Sl I8 & ...(FFEH)...

31 UPR A $-BIsiellT Wl & ST Y&l 81 39 Iddb 1edq F Al & 9e = &
Y WY 9 &1 8, YA |l Bl 8T B1...(FUM)... $-9aT Bl b gIRT DIyl
HelTg A1 &1 ST &1 21 51 319 g1 8 & [ §-PIcy AdTl & wd H THTHTY eI US gl
& ATH I T G THTHTH gfdfed 39 T §1 89 5.9 & gRT ...(HaYH)... $-
PIC AT UIcd ...(aem™)... A= S & A1e9H 9 Ihidl gRT a1Gl &l Fue™ o
I ot gar a7 ot 2 QIR ...(@e)... ag+ &1 3R <1 21 ...(FE)... S/ MY
B ...(FIHH)... VT IS A 81 78IS, § AT 988 ®I 91 g 6 §-
By & gIRT Al B 8l 8T & AR Jhad! bl HY Soal A USRI 81 Hh, IHD
Y H AXBR b gRT YA [Hd o1 W2 Bl ...(FaeH)... 9894 & b e sk
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IR Rl & ATRIS JASIRAT & foly =T e/ H guR &1 @ 2
..(TAYT).... TER ATY AR P olQ o1 iR FIR WID! BT A4 ST S
RET Bl ...(FAUH)... ITadq IR, Iod el agr f7efr sk arefieee
Rl § Reh ugi ©R Al 9 B S 6 B L (FEUH).... I TBR A JhR]
afafal (TRTE HAHS) & wregd A W Al @t IS H & e @ Bl
...(FAUF)... IBiaD fdarg FHEM (TSRIR) R A1 SR f&ar S <& 2
..(FTI)... [IRIY YHR & AMe H BRS $db HIcH & gRT I AR BT FUeH
STeal | STeal BT <11 38T 21 ...(FAUH)... 39 THR I 8R! IREGR IR ¢ &
ST fIaRIET gehaH €, ST0! Ul § BHT 3| ...(FFHH)... TFHREFAR & oy
|1 900 HRIS BYU HIGl ABR 7 ST Bl ...(GAH)... BIUF DI GRBRI - [Tl 40
ATl H SR FER & [o1g F7a=T 1 f3m o1, I\ s A1 SATaT [Use 8 |1t |
SIREFIR & oY AT ARBR 7 1 H1 B [HAT B ...(FIIH).... TH UBR I -
BITH & oY, $-BIglel & o1y, Gifeal HI2h9 & ol 980 IRT g9 ARBR & §R
331 # arrdfed o <11 38T B ... (agn). .. Sl WIRA 3fdell V4T <9 § {3 STef
S-PIcH & H1egH o, GIfSATHIHE & AEgH F TH ATl DI HIRATSAl Bl SR
T B, N TR Rl B =1 A G| ... (FaEH)..... HRAG ST grel, Sl
3gIeY IR YR &, s ALl St 7 =T F<AIqd B bl W M [ha1 2l
..(FAIH)... A< URISH R W Y NI Afh bl Al Sell-afl & A ¥, Hl-
1 THH &b HEH W, I W3 & AEgq A B eIl (e Gob, VA B 84
AN IR T B ...(WGEH). ..

it foora uret 17 R« SU9YTeTe HEIGY, UiTEH! SR UeY & e IRl & foy
700 fHAMIEY R ScllEEe 85 I § SMHT 9$dl &, ol d9gd @dial 2l
..(FAYM)... WM & gRT N8R § I 8% DIC &1 99 =R =it o1
..(FAYU)... | AT H3] Sl A I8 ST A1 b 1 AT ol IR 8IS DI Bl
&9 1 |ihe 99 yfegH! TR IS 4 o R [aR H31? ... (Fau™). ..

o1, T 0. g 9o : SU9WTeds 9BIed, A AR Sl J gieeHl SR Uael & N
# St foreat @b @t 7, FifTad R @ St foea smast 21 L (|, . dfe §
TR ABIGYT Bl I8 HE-1 A1 b 59 G ARXBR & U U1 Bl (e fomet )
8IS DIC W, I & [HAT 91 8BTS BIC A AT HAT 91 57 F WRBR A S QUi I
BId1 8, 98 21 AT 2l ...(FI)... SHH BIg &I I el & o RS, TOIFhITR,
MISTATETE, ge<ere] AUl WMl 8l AT ANRT IT YT, holEs, BIR™, AR,
3T, HYRY B, 39 ST H SATBEIS 3o AT R &l ...(FFHH)... I8 a1
el & {5 981 9 g S 2 ... (FIUF).... TR S A7l RTel 2, S 98RAgR
fTel &, Y 98 g1 8, T 800 fhalldIex &1 g¥I R garsrare Ied =ArTerd &
foTg ST Tt B ...(ag)... 39 vy § #Re # W S9ar 7 sm<re fdhar 2
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..(FAUF)... JAFRT { 9 S YHR A A Bl Bl 81 ...(FAGH)... oAb
Heled, H AT SR Bl I8 g1 AT [ Dls Aihe a9 AT WSS g9 & oIy
$B BT G &, $© AU h HaRAT Bl ...(FGH)... I8 FALT(Tch L]
I8 7 5 S=a rrery &) EeUiel &l AT Sdd g I gRT &1 TR
RABTIREI 3R ITgaH <ITRITAT §IRT 2000 &b SegUIRIT AT 379 H FAR T v &
AR 3R 57 TR Y T 233 3R ST JAemg uaTe B+ 8l &, Big gof
IITd U 819 WX IR -1 & 915 81 &1 Sl 21 ... (Fag™)... [&dT 9 59 &
BT IADI B HIAT IS © ... (TIHH)....

THE VICE-CHAIRMAN (SHRI V. VIJAYASAI REDDY): Please address the
Chair. ...(Interruptions)...

. ga.d. R 99 @ I IS0 SR DI AT IRATG T Fhd &l ...(FIUH)... TE
T /Al & A A SR ISguTd ARG & HIeSH 9 YR ST Bl ... (aH™). ..
I IR Fed AT & J& AN, fo77e Ied YRITerd H§ U &l q@ T
B Bl AMAIIDAT Bl & R THH AT 5T P IoIqTd BT Agqfa 9t g+
FRYI ...(FIYM)... IGAE H IRBR & 94 (] I 3= <qrarerd 31 &9 RAiud
B b IR ¥ DIs QU1 IR AR T2l 21 ... (FaEH). ..

i} e AR AT : ITGHTETE FB1ed, § AP HIEH A A 1 S S0
e g o onft <o & fraw eEaed €, 9@l R ogd \hif 8 = 72
..(TAY)... 18T TP I DI H BRIAIE! BT e TAR...(FIEH)... T
fpas S # 81 & 872 ...(caum)... it dicd 7 ardl T arga whif 81, gaa!
AT B P U ARBR RIT YT DR B! 2 ... (e ). .

. vq. 9. g 99 : STquTee geiey, il IR ur YT YR & Y H AT
IUAL 8] B b fha B8 Py # 39 UBR BT Ia=AT Bl...(FLM)... b Alal

WRBR & §RT FIREFR, ST BI3h~d, ATgd SIABRE MG & oY 98d SI1&T
¢ SfTdfed foam T B1... (g ). .

IuguTege (2N . fasTaas ¥E)) : wva= |, 200. #7007 |

Shortage of manpower in ESIC Hospitals

*200. SHRIIRANNA KADADI: Will the Minister of LABOUR AND EMPLOYMENT
be pleased to state:

(a) whether there is a shortage of doctors, including specialists/super
specialists, medicaland para-medical staff in the hospitals run by the
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Employees’ State Insurance Corporation(ESIC) in various States and if so,
the details thereof, State/UT-wise;

(b) the total number of posts sanctioned, in position and existing vacancies of
the saidcategoriesinthesehospitals,State/UT-wise alongwith the reasons
for shortfall and the steps taken to fillup these vacancies; and

(c) the steps taken/beingtaken by Government to ensure availability of
doctors and bette rdelivery of health care services to ESI beneficiaries ?

THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI BHUPENDER YADAV): (a)
to (c) A statement is laid on the Table of the House.

Statement

(a) to (c)The Employees’ State Insurance Corporation (ESIC) runs 50
hospitals in the country.

The vacancies of doctors including Specialists/ Super Specialists, para-
medical staff etc. are created due to retirement on superannuation, voluntary
retirement, resignation, termination of service, death etc. Recruitment of doctors and
other staff is an ongoing process and necessary action is taken by the ESIC to fill up
vacant positions including shortfall, if any, on regular basis.

Pending regular recruitment, shortage of doctors and other staff, if any, in
these hospitals is also met through contractual engagement of doctors. Services of
Junior Residents and Senior Residents are also utilised for smooth functioning of
these hospitals.

Details of the sanctioned posts vis-a-vis existing vacancies in the ESIC
hospitals are placed at Annexure.

At present, the ESIC has issued advertisements for recruitment of 1120 posts of
General Duty Medical Officers (GDMOs), 373 posts of Specialists/ Super Specialists,
115 posts of Associate Professor and 491 posts of Assistant Professors. Indent for
recruitment to 1930 posts of Nursing Officers has also been approved on 31.07.2022.

The ESIC has also taken the following steps to ensure availability of doctors and
paramedical staff for better delivery of healthcare services to ESI beneficiaries:

i. 40% of the sanctioned posts under the GDMO cadre in ESIC hospitals, with
more than 200 beds, are filled with Senior Residents by Medical Superintendents
at local level.
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i. One post of Senior Resident, on every 10 beds in a hospital, has also been
sanctioned over and above the sanctioned posts of GDMOs and Specialists.
These are also filled by Medical Superintendents (MSs) locally.

iil.  Medical Superintendents have also been authorized to recruit Super Specialists
and Specialists on contract basis till posts are filled by regular incumbent.

iv. Medical Superintendents of ESIC hospitals are also authorized to engage
nursing & paramedical staff through agencies on contract basis.

Annexure
I. Details of Doctors (Group ‘A’)
S. No. State Sanctioned In-position Vacancy
posts

1. Assam 56 47 9

2. Bihar 195 72 123
3. Chhattisgarh 79 17 62
4. Delhi 990 659 331
5. Gujarat 260 107 153
6. Haryana 392 137 255
/. Himachal Pradesh 69 31 38
8. Jammu & Kashmir 51 39 12
9. Jharkhand 13 67 46
10. |Karnataka 548 285 263
1. |Kerala 240 105 135
12.  |Madhya Pradesh 117 71 46
13.  |Maharashtra 353 149 204
14. |Odisha 109 33 76
15. |Chandigarh 48 41 7

16.  |Punjab 101 48 53
17. |Rajasthan 312 134 178
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18.  |Tamil Nadu 310 156 154
19. |Telangana 318 130 188
20. |Uttar Pradesh 288 148 140
21.  |Uttarakhand 41 9 32
22. |West Bengal 248 124 124
Total 5238 2609 2629*

*1700 doctors have been hired on contract basis against these vacancies till regular appointments are

made

Details of Nursing Officers (Group ‘B’)

S. No. State Sanctioned In-position Vacancy
posts

1 Andhra Pradesh 4 4 0

2  |Assam 34 40 -6
3 |Bihar 196 79 17
4  |Chhattisgarh 86 12 74
5 |Delhi NCR 1183 672 511
6 Haryana 2 2 0

7 |Gujarat 293 196 97
8 Himachal Pradesh 60 48 12
9 |[Jammu & Kashmir 39 25 14
10  |Jharkhand 69 52 17
11 |Karnataka 535 357 178
12 |Kerala 196 257 =61
13 |[Madhya Pradesh 115 112 3

14 [Maharashtra 230 134 96
15 |Odisha 87 33 54
16 |Punjab 162 127 35
17 |Rajasthan 365 124 241
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18  |Tamil Nadu 301 175 126
19 |Telangana 448 124 324
20 |Uttar Pradesh 171 145 26
21 |West Bengal 175 134 41
22  |Uttarakhand 43 3 40
TOTAL 4794 2855 1939*

* 1314 Nursing Officers have been hired on contract basis against these vacancies till regular

appointments are made. This includes 9 vacancies of previous recruitment drive.

Ill. Details of paramedical staff (Group ‘B’ & ‘C’)

S. No. State Sanctioned In-position Vacancy
posts

1. Andhra Pradesh 2 4 -2
2. Assam 50 41 9

3. Bihar 235 60 175
4. Chhattisgarh 61 13 48
5. Delhi NCR 1725 175 550
6. Haryana 9 4 5

7. Gujarat 281 138 143
8. Himachal Pradesh 62 47 15
9. Jammu & Kashmir 49 23 26
10. Jharkhand 80 50 30
M. Karnataka 446 324 122
12. Kerala 234 201 33
13. Madhya Pradesh 126 122 4

4. Maharashtra 287 176 m
15. Odisha 107 37 70
16. Punjab 199 128 71

17. Rajasthan 328 138 190
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18. Tamil Nadu 285 205 80
19. Telangana 423 200 223
20. Uttar Pradesh 174 96 /8
21. West Bengal 293 165 128
22. Uttarakhand 56 3 53
Total 5512 3350 2162*

*2105 Paramedical staff have been hired on contract basis against these vacancies till regular

appointments are made.

S} 3RUUT TS : HFIAR, IIA H STARTSH! & UTH Uh oG BRI U &l Rord
e &, NTH 9 98d B9 IR WRey &1 Jlagril & a9 4 gRHd g3 ol
..(FALT)... BT HEART FH2A1 ST 1 I8 U9 & [ I PR 59 s BT T 8 el
H U SUGSSY! Bifkticd a1 foias) WieH & forw axfi? ...(aaum)... af &1, @
frd= T § I8 B 8 AH? ...(AHH)..

S qU=s AT : A1 SUGHTEIE FEIGd, SUFATSHT 3T BT Sl 4107 &, a8
SUHIS T Tde & ATTH W BT &1 ...(FIYM)... 39 {10 o geferd favfg 2, 9 are
¥ gRT faU I €1 T8 d 1Y 3RdTel Wie & fawa &, onft fusel fadi gavmEre |
M BU SUHRASH! & a1 H $O SRAATA! Dl AR [HAT AT ATL...(TILTH). .
TR, STHRNTSN! RTTal Bl AR B B il Ufohdn 8, Sk Sl fAifgad s
@ AT & A A BH 97 B B ....(AFHH)... Bl STHINEH! & 9l § sUhsns
& IIAET YA IS &b ATHIRT DI W o9 o7 &1 BFar fHar = 2l
(FFIF)... Y ATl YIRS Bre o 814 & 18 &9 [HiTead w0 4 < & &
7ol T STHIMSH! &1 GALTST DI DR T T 5 ...(TILTH)...

it SYUUT BT : TR, STHINSAT b AMYS S| b ATAR 100 IS BT AT g1 &b
fo1T 25 fhaliery & SRR H 50 E9IR...(FAY).... 7 Td] § I8 IIT Uh 1 &, fhx
A I8l 50 99 BT IRUATA B...(FAYM)... NEd! FARA 98d @19 glald H
gl..(FAYH)... A SREeYe 3% Caraiol, favfRRmgeel 1 demmdl &l
SUGRS Y] Bl SARC B dle &1 RIBIRTT &Y Bl...(ae=)... AT =1 d31 Sff
g U & b 1 ARBR deTd] & 59 YT Bl GRIHI ARG DI AeDHR 100 9S4
PT TP FIT RUATS 9 TR f[TaR &R I8! 87 ...(IEM).... Teld! el 78R,
M 3R HUTed B GHT IR AT B...(FTEM).... TeT STFINSH] YT g9
T TSAT & AT BT BIIGT BITTL....(STIENTH)....
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2 Y5 ATeq : H8Igd, A1 Gawd 9E1ed ° Wit deirdl &l f[v7g o7 Bl
(FAIF)... § TP WS Jdl & G9g § 95 & gRI Frad dR Gl
.(ALT)...

SuguTege (2N . fIsTaaE XE)) : wva= 1. 201, JTH T RiweT S

Research on Pala dynasty

*201. SHRI RAKESH SINHA: Will the Minister of CULTURE be pleased to state:

(a) whether many remains unravelling historical past were found in Naulagarh-
Jaimangalagarh, Begusarai district of Bihar, and since 1970°s no serious
effort was made for further findings;

(b) whether Government will take steps for further findings, as Pala dynasty in
India played a significant role in field of education and culture;

(c) whether Government is aware that huge land has been under protection for
historical reasons in Naulagarh and whether the ASI team will visit to plan
further excavations; and

(d) whether Indian Council of Historical Research (ICHR) will send a team of
historians for furthering research on the Pala Dynasty and its contributions ?

THE MINISTER OF STATE IN THE MINISTRY OF CULTURE (SHRIMATI
MEENAKASHI LEKHI): (a) to (d) A statement is laid on the table of
the house.

Statement

(a) Archaeological remains were found in exploration conducted in 1950’s, which
are preserved in a local museum.

(b) Conducting Village to Village Survey to explore and find out the antiquarian
remains is a routine process. Excavations conducted by Archaeological Survey
of India at Ghodakatora (2007-2009), Rukmani-sthan (2014-2015), Uren
(2016-2018) have revealed remains of Pala period.

(c) Naulagarh is not a Centrally protected site. At present, there is no such
proposal under consideration.
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(d) Indian Council of Historical Research has not received any such proposal.

it e RiveT : STaTEe Aeicy, o aul | Wi #araa <wr # Vfagiie oW
IR IET 2l ..(TAIH)... T AR |, AF-G 9 #4300, TR A1 Sff 3 Wi
AT BT §9 '3 HEITd' BT Y YO & a6y H J91 &1 B &1 8, o
D! WA 98 35l B ..(gaem)... 7 S A Fr aredn § 6 Jew il |/
A1 &7 4101 BT 1 ...(HALTH).... UTel SIS, Sl HIRA B AR 3R WPl
H 98d HEcayUl WA I B, SHD AAY T[RRI & AN AR STIHTANG
el 1 ...(Tae)... 37 3TaRIS] T W 1950 H G 1T T, <ifeh $9H waTfar 21 g8 2
(FAYH)... § AT ArEar g 6 R/ 39 sefia o e iRea Re=
(FMESHITTRNR) BT T STTHR SHHT eI B, e e ot gl # st
SIFHRY UT 81 TP 7?2 ...(FIT)...

SHRIMATI MEENAKASHI LEKHI: Sir, this had been excavated in 1950s by the
Archaeological Department of Begusarai, G.D. College. ...(Interruptions)... So,
excavated material is lying in that college museum as well as in the district museum
and several other places. ...(Interruptions)... So far as Pala Dynasty's archaeological
protection is concerned, there are a couple of places which are under ASI.
...(/m‘errupz‘/ons)... One is Nalanda, which we got inscribed as UNESCO site, along
with Vikramshila ... (Interruptions )... But these places are not under Archaeological
Survey of India. But | appreciate the concern of the hon. Member.
...(Interruptions )... The difficulty in such places is that the project or some kind of
request has to be made by the State Government. Only then some action can be
taken. ...(Interruptions)...These areas do not fall under the jurisdiction of ASI. They
are with the States and they are also not under State protection. ...(Interruptions)...
So, different kinds of works need to be done. But the earlier excavations, their
reporting is all documented and is very well available with the institutes.
...(Interruptions )...

it ke RiRT : SYAWIEgeT wEied, RIer iR W¥BhT H uTd SISl o 984 8l
HEaqul B 61 gl ..(Faes)... A= #3 gelear 1 9 Areer faeafdenrea
ST Vel &l ...(aeH)... R1e & &3 | Areia] f[awafqeney &1 e 8, e BrRop
AR B FRIAT AR FEBT AT H ST A 21 ...(FEEH)... 4T SR, H A7
St ¥ ST ATEdT § [ a7 98 WRGR 9 Y| Bl Wo & oy ¥89d 87
.(FFIF)... R 7% IRBR &b §IRT I TR IR YUHATS & AT, Yl FIANTG AR
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STIHITATRTG ATl & &l de 8, $HGT faWR &R &1 $Is IR 27 ...(FILH)...
Ife &, IS B ISP BIT? ...(FAL)...

sirrelt Heft oY : SuwHRTY HRIGy, I8 ATeier iR famHiRe TTHes & gRT
JICaCE SITe &, ST BRI BH1 S AgHSH I Wicde [haT 8, dfhe SRR,
foraenT foter w-1g Ao 1 fhaT 8, A Uicac S T8 21 ...(ae™)... 81 Sl AIgHe
g, 9% Alcae a7 & forg snfeatarioieme wd oife Sfear Werel 9d o efe |
UREh AT DR B, SfIst I7dT &1 ...(SdL™)... I8 99 9d P €ftc J giar g, o1 9d
I €S A EA §9 S8 IR PO 3[aRIY UIY 8, Sifch1 S Jg=ITI Pl AT arell SR
dP UIeae fhdT ST Ib, TG U I a9 81 4 B AT ST Bl ....(FFL™).... It is

from the point of view of preservation for future generations that these sites are

closed. ...(/nterrupt/ons)...So, anybody who wants licensing or anything else, he
can approach and, with the support of the ASI, we can look into it.
...(Interruptions )...

SHRI G.V.L. NARASIMHA RAO: Sir, my question to the hon. Minister is on the
research on Vijayanagara Dynasty, which is considered to be the golden era in Indian
medieval history. ...(Interruptions)...India was considered to be 'soney ki chidia’,
the golden bird, during that period. ...(Interruptions)... Krishnadevaraya is the most
celebrated, legendary emperor, whose 550" birth anniversary was last vear.
...(Interruptions )... | had requested the Ministry to research on Vijayanagara Dynasty
and to celebrate the 550" birth anniversary of Sri Krishnadevaraya as a part of Azad/
Ka Amrit Mahotsav. ...(Interruptions )... The hon. Minister confirmed to me that that
this would be done. ...(Interruptions)... So, | would like to ask the Minister whether
there is a timeframe in which the celebration of Sri Krishnadevaraya will happen.
...(Interruptions )...

SHRIMATI MEENAKASHI LEKHI : Sir, | do not have any such information available
with me. ...(/nz‘errupz‘/ons)... | will look into it and pass on the information to the
hon. Member.  ...(Interruptions)... So far as Vijayanagara Empire is concerned
...(Interruptions)... and the appreciation of the same ...(Interruptions)... it goes
with every one. ...(/nterrupt/ons)... Hampi is also part of UNESCO World Heritage
Site...(Interruptions)... for a long period of time...(Interruptions)... But on any
further research or anything, | do not have any such information. ...(/nterrupt/ons)...
If at all there is any, | will pass it on to the hon. Member. ...(/nterrupt/ons)...
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THE VICE-CHAIRMAN (SHRI V. VIJAYASAI REDDY): Please. ...(Interruptions)...
Ramesh ji, you are a veteran leader. ...(Interruptions)... You are the senior most
leader. ...(Interruptions)... What is happening in the ...(Interruptions)... | am
telling you 3114 S &8 VT %, CRARREIK ﬁl"@ = ..(AqYT)... Please go back to
your seats. ...(Interruptions)... Nothing will go on record. ...(Interruptions)...
You are a veteran leader. ...(Interruptions)... Please tell your Members to
go back to their respective seats. ...(Interruptions)... Question No.202. Elamaram
Kareem ji.

Data on E-Shram portal

*202. SHRI ELAMARAM KAREEM: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) the details of the e-Shram portal captured data on women paid domestic
workers, women self-employed and home-based workers in the country;

(b) Whether Government has any plans for providing the maternity benefits and
childcare services to the above-mentioned group of workers, if so, the
details thereof;

(c) if not, the purpose behind collecting this data on the portal; and

(d) whether Government is planning to bring any legislation exclusively for
the domestic workers in the country ?

THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI BHUPENDER YADAV): (a)
to (d) A statement is laid on the Table of the House.

Statement

(a) to (d) On 26™ August, 2021 Ministry of Labour & Employment launched
eShram portal to create a National Database of the Unorganised Workers. The e-
Shramportal capture data on about 400 occupations including domestic workers. The
data on e-shram portal is maintained occupation wise and separate data is not
maintained employment status-wise i.e. salaried workers, self-employed workers
etc. As on 27.07.2022, the total number of women workers registered on e-Shram
portal is 14.81 crore out of which, women domestic workers are 3.24 crore.
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One of the main objectives of eShram portal is to facilitate delivery of social
benefit schemes to the unorganised workers. The budget 2022-23 announcement
envisages integration of e-shram, National Career Service (NCS), Aatamanirbhar
Skilled Employee Employer Mapping (ASEEM) and Udyam portals to enable credit
facilitation, skilling and recruitment with an aim to further formalise the economy and
enhance entrepreneurial opportunities for all. The NCS and e-shram portals have
been integrated.

The Code on Social Security, 2020, inter alia, envisages to provide social
security to all unorganized workers including domestic workers and provides
formulation of social security schemes viz life and disability cover, health and
maternity benefits & old age protection by the Central Government. Further, Central
Sector Schemes like PradhanMantri Jeevan Jyoti Bima Yojana (PMJJBY), Pradhan
Mantri Suraksha Bima Yojana (PMSBY) and PradhanMantri Shram Yogi Maandhan
(PM-SYM) provide social security cover to all the unorganised workers including
domestic workers in respect of life & disability cover, insurance and pension.
Ayushman Bharat PradhanMantri Jan ArogyaYojana (AB-PMJAY) provides
secondary and tertiary health benefits to all unorganized workers including domestic
workers who are covered as eligible beneficiaries as per Socio Economic Caste
census Data, 2011.

THE VICE-CHAIRMAN (SHRI V. VIJAYASAI REDDY): Shri Elamaram Kareem ji.
...(Interruptions ...

2 YU 19T : A1Y SUGHIEET 815, W1 I8 Hel & b I8 9gd d8ayul gz
gl ..(FAYF)... T P ST JGST AP €, TP T WRBR B S HAT0THR]
ATSG 8, S0 oY $-57 icd g9/ AT B ...(aE)... 3R 34 [Reb T
godl, O § Mfegd wu 9 ofud AEgH ¥ Bl SUIRN SHGRI & gl
.(TIYT)...

it BRIRET IS TR : SUFHTETE Held, ...(F9HTH). .
SHRI ELAMARAM KAREEM: Sir, ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI V. VIJAYASAI REDDY)2 You have not availed the
opportunity. ...(Interruptions)... We have given the opportunity to you.
...(Interruptions )... You have not availed the opportunity. ...(Interruptions)... \When
your name was called, you did not. ...(Interruptions)...
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2 HERAT YIS AT STFUEIE T8I, ..(FALH)... A&l Sl Bl AR o
AiEAT3IT D1 GRI&T B D! AT Bl 51 H /3 S ¥ S =181 § [ ..(caagm)...
1Y I H S SHRY Gbd 8 3R Sl IS AfRell 9 &, 9T 395 (oY $B
AT 87 ...(FAUM)... AT 8, AN $-59 H AT JILAT 87 HUIT I [IRIR o
10| ...(FdL™)...

# U= IS : FBISY, RIS &3 H B B dlel FHI BRI & {7 "HIerel
RIS B’ & AN IIRAT Bl TS B ...(FaIH)... Ao iR s’ &
A gTh! o1 b b o § FR—T AT Bl ...(FAIH)... YRd IRDBR b g
IS T H B B aTed Gt Il & IRVRSIF & foIv U $-919 i &l
IR 9E fhaT T Bl ... (). .. S &3 H BT HR+ diell Afgary i ffead
B Y - Sl JqRI 7SR AR SHRES ASIGR ©, ...(FGHH)... AT ASIGRI BT 9 4
39 Y AT I Uh 94 ol X&T 21 ...(IL).... ST AT {9y oy 9 Sifked &=
q B Bl 5, S U ff TR fIurcie & gRT Uh 94 SRl o J&T ©,
..(TAY)... T ST &5 | HTH B Tl AfFARsl & dHdeT o Rafa &
IR 51 ST AH | ...(HIIH)... TRHR 39 A PI BT L&l 2 ...(qEM). .

THE VICE-CHAIRMAN (SHRI V. VIJAYASAI REDDY): Q.No0.203. Shri Rajendra
Gehlot.

ESIC hospital in Jodhpur city

"#203. SHRI RAJENDRA GEHLOT: Wil the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) whether Government is aware of the fact that due to shortage of staff
for a long time and the old structure, the ESIC Hospital in Jodhpur city
is in a very miserable condition, ifso, the steps taken by Government in
this regard;

(b) whether Government proposes to set up a divisional level fully
equipped hospital in Jodhpur city for the proper treatment of 2.80
lakh people insured under ESIC and their 11.20 lakh dependents; and

(c) ifso, the details thereof, and if not, the reasons therefor?

T Original notice of the question was received in Hindi.
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THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI BHUPENDER YADAV): (a)
to (c) A statement is laid on the Table of the House.

Statement

(a) The Employees’ State Insurance Scheme (ESIS) Hospital, Jodhpur
(Rajasthan), a state government run hospital, was originally sanctioned as a 50
bedded hospital. The hospital is currently running with the curtailed capacity of a 25
bedded hospital.

The ESI Corporation (ESIC) has requested the State Government to deploy
adequate medical manpower as per the ESIC norms for running it as a 50 bedded ESI
hospital. Renovation and repair work of the hospital has been assigned to the Central
Public Works Department (CPWD) at an estimated cost of Rs.8.72 crore. The work
was started in March, 2022 and is scheduled to be completed by April, 2023.

(b) and (c) As on 31.03.2021, the total number of Insured Persons (IPs) in
Jodhpur district is 93,904 and the total number of Employees’ State Insurance (ESh)
beneficiaries is 3,64,346. Presently, there is no proposal to set up another hospital in
Jodhpur city, as there already exists a state run ESIS hospital.

2 oI TEAId : SUGHIEIE Heled, § A+ §31 Sff 4 g8 S agm b
RIS & Y0l f7ell § 'HHaR] 159 7 9" A11 & i a9 2016 9 99
2022 T b Y HHART Goiidhd fby Y 3R Ieh! e BT a1 o et <&t
g7 ...(ag)...

2 YU ATGT : SUFHIEE Helad, SUGRTSHl § USierol &l Sl Uishal &, Sqd
I TS YT YREY HRATY ST B ... (ILTH)...

[ Answers to Starred and Un-starred Questions (Both in English and Hindi) are
available as Part — | to this Debate, published electronically on the Rajya Sabha
website under the link https ://rajyasabha.nic.in/Debates/OfficialDebatesDateWise |

THE VICE-CHAIRMAN (SHRI V. VIJAYASAI REDDY): Question Hour is over.
...(/nterrupt/ons)... The House stands adjourned till 2.00 p.m.

The House then adjourned for lunch at one of the clock.
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The House reassembled after lunch at two of the clock,
MR. DERPUTY CHAIRMAN in the Chair.

GOVERNMENT BILL

The Family Courts (Amendment) Bill, 2022
and
Amendment for reference of the Family Courts (Amendment) Bill, 2022 to
a Select Committee

SHRI JAIRAM RAMESH (Karnataka): Sir, there is a point of order.
...(Interruptions ...

MR. DEPUTY CHAIRMAN: The Family Courts (Amendment) Bill, 2022.
...(Interruptions )... Shri Kiren Rijiju to move a motion for consideration of the Family
Courts (Amendment) Bill, 2022. ... (Interruptions)... H S0 1§ WIS 3H 3iTex

SaT gl

THE MINISTER OF LAW AND JUSTICE (SHRI KIREN RIJIJU): Sir, | move:

"That the Bill further to amend the Family Courts Act, 1984, as passed by Lok
Sabha, be taken into consideration."

il STAUTIRT : 3R 3MMY 9 & IR H & i1 T, Al It Fobd &
it fpve1 RSy : 7, 9t .. (aaaem)..
SHRI JAIRAM RAMESH?: Sir, there is a point of order. ...(/nz‘erru,oz‘/ons)...

MR. DEPUTY CHAIRMAN: Let him complete. ...(Interruptions)... | will allow you.

...(Interruptions)... No. ...(Interruptions)... Let him speak on the Bill and
then..... (Interruptions)... No. ...(Interruptions)... Let him complete the moving of
the Bill Jairamyji. ...(/m‘errupz‘/ons)... | will allow your point of order.

...(Interruptions)... Please. ...(Interruptions)... Tt SfY, 31T IfelU, hdof 3T
91d 81 Rl IR ST ....(FGLH)...
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it forvt RISIS] - ¥R, 291 Bfielt dicd (srisHe) fad 2022 dd AU 1 I BIT A
TaET Dl GURT & 7Y SFISHT B ...(aLT)... Rifh I8 B! BT AT 8 3R
ART & IRAR BT T &1 AR Bl ...(FFE)... SHH BICT HeNe 8Id gy i, g4
9gd B! AEcaqUl I8 MY el bR AU &1 IR, Rifh gqd Aaem H doisl I8l 8,
ql oIl AR 39H JIeT dTedl, H ITd] GADBR 3 H Helq H (YT STarg S1 ATl
...(TIH)...

MR. DEPUTY CHAIRMAN: There is one Amendment by Dr. V. Sivadasan for
Reference of the Family Courts (Amendment) Bill, 2022, as passed by Lok Sabha, to
a Select Committee of the Rajya Sabha. ...(Interruptions)... Dr. V. Sivadasan, are
your moving your Amendment ?

DR. V. SIVADASAN (Kerala): Sir, | move:

"That the Bill further to amend the Family Courts Act, 1984, as passed by Lok
Sabha, be referred to a Select committee of the Rajya Sabha, consisting of
the following Members:-

Shri Bikash Ranjan Bhattacharyya
Dr. John Brittas

Dr. L. Hanumanthaiah

Shri Elamaram Kareem

Shri A.A. Rahim

Dr. V. Sivadasan

Dr. Kanimozhi NVN Somu

Shri P. Wilson

© N O AW N o

with instructions to report by the last day of the first week of the next Session
(258™) of the Rajya Sabha."

The questions were proposed.
...(Interruptions)...
MR. DEPUTY CHAIRMAN: Motions moved. ...(Interruptions)... One minute.
...(Interruptions)... ©iIsT, I § T &1 S 31 A4 a1Vl 4 11 g3l &1 weliot, H

A STIRTH THIT Sil Dl Wi 3 e} & oY HIbT §, 39 Ugel H $© hal
Tl gl ggell dIsl, WIST 311 3ITSY DI AAhR SR B divi 81 36! ol | would like
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to clarify about it today. Number one, a point of order can be raised only in relation to
the Business of the House at the moment. ...(Interruptions)... In other words, no
point of order can be raised on a Business not before the House. This is number one.

A point of order is not allowed to be raised during Question Hour, Half-an-
Hour Discussion and during division, which is happening. ...(/nz‘errupz‘/ons)...

Please. ...(Interruptions)... @IST 3Tt eI & TN H g ARI BT © AR YD
Wrge 3% IS} HT IYBR B, offdbd it is subject to certain rules.
...(Interruptions)... 39 TR FHT UC Ih H o34, IFH G4 9ol &1 Y PR favyg
UR SOTU, 1 | HichT G| 3R fqw &l 8T ...(&FELM)... Just listen to the ruling.
...(Interruptions )... Ig wfer 8§91 781 <1 8, I8 wfer 2006 § & TS Bl Ruling s,

when the House is not running then -- the Chairman has given this ruling -- where

from does a point of order arise? A point of order is raised only when the House is
running. ...(Interruptions)... Please. ...(Interruptions)... There have been rulings
in the very House that until the House does Business, a point of order should not be
brought. This is number one. ...(Interruptions)... Please. ...(Interruptions)...
Again, | am reading other ruling. ...(Interruptions)... H 3MUd! wfeld & IR H gl
BT | ¥ 95 AR BT &, S5 I H 3719 9 S &1 AT 59 W bl Wl SId
gl Please. ...(Interruptions)... This is a ruling. ...(Interruptions)... Ruling by the

then Chairman in 1990. ... (Interruptions)... 'l have permitted him point of order does

not mean this becomes his birthright." ... (Interruptions)... Even then | am giving
point of order. ...(Interruptions)... 31 e & IR H 3T S &, even then | am
giving. ...(Interruptions)... Please. ...(Interruptions)...

1} SR THE: W), § (FH1dell & et 258 & AR @ISE AT AT 301 8T

gL..(gagr )...
MR. DEPUTY CHAIRMAN?: It is subject to certain things, 1 I% fFerr o= fear 2

N SRRM™M I CL(FAYF)... ‘89 Wse 3% Iffex IS oI
Jedl &l ...(STagM)...

MR. DEPUTY CHAIRMAN: Please. ...(Interruptions)... | am moving to
other..... (Interruptions)... The motion for consideration of  the
Bill..... (Interruptions)...  Nothing is going on record. ...(Interruptions)... | have
not allowed. ...(Interruptions)... The motion for consideration of the Bill and the

* Expunged as ordered by the Chair.
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Amendment moved thereto are now open for discussion. ...(Interruptions)... Dr.
Amee Yajnik. ...(Interruptions)... s d1d Rebls WX T8l S Y&l 8l Please.
...(Interruptions )... Please. ...(Interruptions)... He is on a point of order.

..(Interruptions ... Tiruchiji is on a point of order. ..(Interruptions).. 319
ERINMNG EEEIEIN

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, with all humility, | would like to submit to you

that when you read about some observations made by the Chair in the past years.
..(Interruptions )...

MR. DEPUTY CHAIRMAN : It is in Rajya Sabha at Work rules. This rule is subject to
these things.

SHRI TIRUCHI SIVA : Yes, Sir, number one, when there is no Business, no person
can raise a point of order. ...(Interruptions )... But, the Business is being carried on.

MR. DEPUTY CHAIRMAN : The point of order before the Business, which is being
taken by the House. ...(Interruptions)...

SHRI TIRUCHI SIVA: Yes, Sir, point of order cannot be raised when there is no
Business.

MR. DEPUTY CHAIRMAN : No, no.. ..(Interruptions)...

SHRI TIRUCHI SIVA : But, when Business is being carried on... ...(Interruptions )...

Nt YUY : ST IS B1S9 & AT ©, hdol U1 IR Wige 3iTh 3iTex 81 Thdl
2l ..(TaH)..

SHRI TIRUCHI SIVA : Moreover, Sir, a Member can raise a point of order at any point
of time. Itisarule.

MR. DEPUTY CHAIRMAN : Nojs it is subject to certain things. ... (Interruptions)..

SHRI TIRUCHI SIVA : Sir, it is in the Rule Book... ...(Interruptions )... If a Member can...
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MR. DEPUTY CHAIRMAN: Rajya Sabha at Work. ..(Interruptions)... 319 Eb%’, ar
(FIYTT)... | will read in detail. ..(Interruptions).. | will read in detail.
..(Interruptions)... So, | will go on. ..(Interruptions).. Please, | am not allowing.
..(Interruptions)...

SHRI TIRUCHI SIVA: Sir, a Member can raise a point of order... ... (/nterru,oﬁons)...

MR. DEPUTY CHAIRMAN : Dr. Amee Yajnik. ...(/m‘erru,oﬁons)... Dr. Amee Yajnik.
..(Interruptions ... The Family Courts (Amendment) Bill, 2022. ..(Interruptions)..

GRIST YIS S, 3119 qIfelY, Had AMD! g1 &1 Rebls UR Q| .. (Fagr). .

SHRI DEREK O'BRIEN (West Bengal) : Sir, | have a point of order. ...(Interruptions )...
MR. DEPUTY CHAIRMAN : Please. ... (Interruptions )... Derekji, ... (Interruptions )..
SHRI DEREK O'BRIEN: Sir, | thank you very much.

SHRI PRAMOD TIWARI (Rajasthan) ¢ Sir, my point of order is still pending.

MR. DEPUTY CHAIRMAN : Please. ...(Interruptions).. Please. ...(Interruptions )... g
A o 2 o 3R 819 ) feved e & S A el 7 € hls Wige 3k
3itex A forar S| (W‘ﬂ'ﬁ)aa? $ U9 Iz IMIBR %, .(FgYT).. | can read it.

..(Interruptions)... | can read it. ..(Interruptions).. | can read. ..(Interruptions)..

Please. ...(Interruptions )... Derekji. ... (Interruptions )... Derekji. ...(Interruptions )..

SHRI DEREK O'BRIEN : Sir, there is no intention to intentionally disrupt the House by
raising a point of order. ...(Interruptions).. You please give me a chance and after
that... ..(Interruptions )...

MR. DEPUTY CHAIRMAN : | have given you a chance. ... (Interruptions)..

SHRI DEREK O'BRIEN : Sir, you are supreme in this House, so, you will also pass
your judgement on this point of order, | am raising, Sir, related to what you just said
about three minutes ago. ... (/nterrupz‘/ons)... Sir, my point of order today is under Rule
187 but read in conjunction with Article 105 of this book. This is called the
Constitution of India. So, first let's get to Rule 187 based on what you said. Right! So,
Rule 187 says this, and let me finish reading and then you can say whatever you want.
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Rule 187, question of privilege, ''Subject to the provisions of these rules, a Member,
with the consent-- your consent, Sir,-- may raise a question involving a breach of
privilege either of a member or of the Council, that is us, or of a Committee thereof."
That is the rule. You read this rule in conjunction with Article 105 of this very important
book, Indian Constitution. Sir, now, read in conjunction with this rule. Now, this is
important and you will appreciate, "Powers and privileges of the Houses of
Parliament and of the Members thereof. Subject to the provisions of this Constitution
and the rules and standing orders regulating the procedure of Parliament, there shall
be freedom of speech in Parliament." This is my point today. It is my right. This gives
me my right.

MR. DEPUTY CHAIRMAN: Please. ... (Interruptions )... Please. ...(Interruptions )..

SHRI DEREK O'BRIEN : The Constitution gives me my right. Nobody can
..(Interruptions )...

MR. DEPUTY CHAIRMAN : Mananiya Derekji, ..(Interruptions).. Please, no, no.
..(Interruptions )... | have already given my ruling on this. ...(Interruptions).. No.
.(Interruptions)... ¥ $ IR 3ITARS! Bl § &1 &l ..(JGLT).. | have already given
a ruling on this. ..(Interruptions).. Please, please. ..(Interruptions).. No.
..(Interruptions )... Number one is... ..(Interruptions).. Please. ..(Interruptions)..
Please take your seats. ...(Interruptions)..

SHRI DIGVIJAYA SINGH (Madhya Pradesh): Sir, you give your ruling.
(Interruptions)..

MR. DEPUTY CHAIRMAN : No, please take your seats. ..(Interruptions).. Please
take your seats. ..(Interruptions).. 3T TR B e T8l & X2 &l ..(JAY)..
Please. ...(/nterrupz‘/ons)... Please take your seats. ...(/m‘erru,oﬁons)... Mananiya...
..(Interruptions )... Please. ...(Interruptions)...

SHRI DEREK O'BRIEN : Sir, what is this? ... (Interruptions)..

MR. DEPUTY CHAIRMAN : Please. ..(Interruptions).. No. ...(Interruptions)... He is
also right. ..(Interruptions).. He is also right. ..(Interruptions).. Please.
..(Interruptions )... Please. ..(Interruptions).. No. ..(Interruptions).. | will come.
..(Interruptions )... Yes, you speak.
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IR, 99 R Seary afRkads #@3; dem 3M iR SR w3 U
q1Ed) : IYFHNUNT ARSI, BF G4 ISR A9 $ A &, 89 G4 Afdem &
TRYT &Y 91 R B R, AL § wisH 3% Wi 7, fdh Ifaem § wieH 3 *
wel fear gam g7 foa @1 g 6 wied &ffs © 87 I&1 @ o aR & <&l
21..(FI).. J&1 I AR - 81 V& 21 ...(FIe)...

SHRI DEREK O'BRIEN: Sir, ... ...(Interruptions )...

MR. DEPUTY CHAIRMAN: | will come. ...(Interruptions).. Please. ...(Interruptions)..
B S, H AT B EL..(FFYF).. No, no. ..(Interruptions)..  Please.
.(Interruptions)... QTS ST, WiTSl 3119 93U

SHRI DIGVIJAYA SINGH: Sir, word “is unparliamentary. ... (Interruptions)...

3t YUY : 3777 WIS C 3 TS & IR H AT 781 A<l &1 ..(FE).. Number

one. ...(Interruptions )... Please. ...(Interruptions)...

SHRI DIGVIJAYA SINGH: Sir, "is unparliamentary. ...(Interruptions )...

MR. DEPUTY CHAIRMAN: It will be examined; no problem. IEEIR! U], oXh
St 51 I8 Wrge 3ffh 3y SerTl S I8 it waT foh TR it ff fe<iior o ft, TR
ed & ITAR &1 SI! 8 3R Sl WIgC 78I SO 8, U8 WIS Ugel & By Her=d |
IorAT AT, O fReliR 2 o 59 B Icqea & WIfdsid & d8d &l wed 3A1h
MR 99 gU 2 | ...(FEEM)... It is subject to that. ...(Interruptions)...

SHRI TIRUCHI SIVA: Sir, no translation is available. ... (Interruptions )...

MR. DEPUTY CHAIRMAN: Translation is available. ...(Interruptions)... This is
subject to rules and provisions of the Rules Book. So we are going by the rule.
...(Interruptions )... Please. ...(Interruptions)... | have already given ruling on this.
...(Interruptions )... Please, no. ...(Interruptions)...

M e far: W, W wWEe % X U for &
B B ...(HaHT). .

MR. DEPUTY CHAIRMAN: Please. ...(/nterrupz‘/ons)... No further point of order.
...(Interruptions )... No further point of order. ...(Interruptions)...

* Expunged as ordered by the Chair.
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G RIS G0 (BTITR) : A SUGHIYIRT S, JATST 579 {9y bl Iebx 3ATh
91 § T 6 I HA A AR5 AT S P gRT, FAR F2A1 S &6 gIRT &1 7S] Bl
I e 3 Por IRITey Hened 98, 2022 AT /=1 8, § g6 99T 4
Jre & o @<l g8 gl...(Faem). .

RA U VAT S &, S Afeal & 30+ ARapfd IRART B R 3@ 3
fIear QAT 21...(FaHM)... S 89 3701 Fiwpidd IRFRT Bl Ag 1 & folg,
3IEUUT g &b Y T &R © Al S9H URAR U 9gd del WrilarR] HHmar
21...(aIM)...39 URaR H 519 difgdl &1 3R BIAT 8 AT U8l H AN I8l P Bl
Qe qRTHT URFIRT R8T 8, 59 QRIF URART 4 &1 U9 984 9 fJa1e, S exi # 8ld 9, 89N
FS-of7, TAR IRAR 3R TS & ART IoHY ITHT <G B A...(FILH)... 3R
HifSal db G faT Bl AT ST ATL....(FIET)..

sit SUQUMERT: HUIT Ul W W IR AMBI By 9 RPble W ABL
TN L....(ATHTH)...

G RIS 41U : I8 BHR R DI Ueb A&JU0T IR I8 &1 TGNl IR I8 B
A SUFHTALT HEIGY, § G ared] § fob §8 o Bl Saegehal i TSIl D]
AT BT JAITIDHT AlTT TST fh ST Pgrl =TT &, §Td! R & ot s &
EIRT ARG ST D1 Sl & AR AT TR fham ST s ARBR & {1y
JMATIH BIAT Bl...(FAY)... ol A= Uee 3IR AANMels § & & gRT Ul
ST STRY &1 D1 T | &1 ARG & 571 =argrerdl &1 fafear=y T8 /1 <
FHdT ¥, SAFIY § AT BT A B ATLIHAT UL 2| ..(FAIM)... AP pgr
AITTY AT, 1984 H Yddcl TRBR, ST IH FHY B! dlcchlicld AIBIN 2T, I
ARBRI &b gRT LA SR T8I DI Tgl...(GM)...IGDb BRI S g8l IR deredl
oAl, SEY P ATl Bl dgd] IR GRS o, SATY AR Ada-12iiel JgH
HAT ST A 9 91 BI BIRIET Bl 8 3R 3T WRBR & §RI 7 &l AT b HTH
Tl w1 A= wg ¥ "ar o b v 59 |Rhed @ drRm TR
2l...(TTE)...

§ P d1ed g b BN IBT IR 89 AN 9gd o FHI H AY<h IRAR H &<
M & 3R IRAR AR v a8 &v1 81a1 § f& 3R ®el 87 WA 8, gARI
gRfRfT AR fAadia & a1 0 999 R RIR 89R foTv daot §9dx @l 8idl
Bl...(FAY)...5Td IRIR Faol §9H% WSl BIdT & o1 FfRh a2 fooa= ff damg 4 =,
IE I IR Mhad 21...(FFEF)... IR & R U Jaad] TSl a1 & TS 1ee]
7 39 AW H§ 8T U7 {6 PR 4R DI FATK BT 8 Al AR DI AP TR 3T
T S| 3R WIRT & WPl IR SITETd BT Al R FAT ST

UTeET AEPIT - HIRT B GBIl Dl 98 88 b AT Yol &1 § Hel
aredl § b WRA B AP 98 FHGT! I8, olfdbd 59 Fig d Sl qredred
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GEHHT 2, 98 G-I Bl 7 Bl 99 IR T3, Sl GIth IRIR &, I Hgwh IRAR ¢
AR T IRAR SATST 991 Ageh IRART & 919 &7 Y& & a1 gAY 9ga W O
3egHAy Bl off, 72 YRAR & AGRI QT B 2, offh Yebel YRAR H I8l §U
ggd A1 VAT 99Ty UsT g8, FTTdh IR U1 3ATST AT bl ARBR 6 (Hel UTd & d 37U
Sify-Rarst I aRfRra 71 81 U 3R o9 Qfer-Rarsit ¥ aRRra 7€l g1 & O 0 a3y
R 5 aRfRufat &1 At 811 8, 98 Jolie &1 oy 991 81 o4 'R # afeat
3R ATET ST g3 o1 o fawdl &l ciehx Y Afgetiall &l uaifed fovar wam |1 e
MR MY H THIR 1 Ifd-uctt & 9 oy & fawy 9991 I8 fIaR & eaxise,
YISl BT HIF BT 3R 9 TBR B g7 b YRAR g | ...(FALT)... 19 IRAR
TS &, Od ARG AT BIKT 21 ...(FGEM)... 39 AN a1 3 e 3 gRIR
Ig T8 AT HHTdT Bl ...(ae™)... § S8 A1ed § (b $or ey SaTaTl 4
SIS Bl ...(FGE)... 3R BT B SATGT A SATGT BRI, Al TS HSH ~ATATAY
H 91 Y fowg 9d €, S 89 ygd o1 URARI # & fuer o 3, L(au ). IE
AT 4 9T I YEdl B, df ARG Hel 7 vl (SUIH H Sl 8l ...(aHH)... Th
3T TR DI WpIcl 3l 59 <21 ¥ f3w@rg <<l & ...(FALT)... Teb UTeeacd Hpicl
BT 9gd o1 A9 AT &, RTaH 9 Ja ARS &1 9l Yo 99y 84 AR go1s
TS & ...(FAY)... T8 AR D] GBI 81 Bl ...(GL)... IR DI F&pIel H 84
3T TRl T FEJUVT R &b (1Y YATH B ...(FALTH).... TS e IRATAT b 11
ARG | SITET HieT UfST B ...(aem=)... T 11 IRg | SUTET URIR AFRIS T
DI S B & ...(FAUM)... 5 BRIS ¥ SII&] HAS YR 990 § UfST &l ...(aem)... §
BB ATEU § (b AR SATGT H SATGT P ATATAI] B WA BN, A1 Hieerd diR
W A I T9F ST T 1 oG A el IRIR JFRIh |ad S I8 ©,
.(FFI)... ST AR AP R ATHIT IR I8 &, D] Bel 7 $ol ...(TIYH)... I8
HEPIT gl ..(FGHM)... YT WXBIA Bl g & oy a1 F Y] $er
TSIl D1 AT Bl S| ..(GEH)... S H DR & gRT oY g 9
Hagefie Feles R ARGR Bl g=ydie od gY 37U a1 bl FHIS Bl g
..(HALM).... TIATE | ...(FILITH)...

MR. DEPUTY CHAIRMAN: Ms. Sushmita Dev, please speak. ...(/nz‘errupz‘/ons)...

MS. SUSHMITA DEV (West Bengal): Sir, the Family Courts (Amendment) Bill, 2022
is an important Bill but the way the Opposition is being treated, we want to walk out,
in protest.

it SIUTUF : Bt 110 3R HT 240 & d8d oIl W fawy 9, far & ddfea 7, a8t
Rale TR S0 ...(FEEH)... This is not going on record. ...(Interruptions)...
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Please, you speak; it will go on record. ST Sil, 319 fdel UR dIfery, g8 Rebls uR
ST ..(AGHTH).... Please speak. ... (Interruptions)...

MS. SUSHMITA DEV:®

MR. DEPUTY CHAIRMAN: You are not speaking on the subject, it is not going on

record. ...(Interruptions)... It is not going on record under Rule 110 and Rule 240.
...(Interruptions )... Please. ...(Interruptions)... Shri  P.  Wilson.
...(Interruptions )... Now, Shri Narain Dass Gupta. ...(Interruptions)... Narain Das

Guptaji, please speak. ...(Interruptions)...
(At this stage, some hon. Members left the Chamber.)

SHRI NARAIN DASS GUPTA (National Capital Territory of Delhi): Sir, thank you very
much. ...(Interruptions)... Afp R, *...(TILT)...

St STguTafer : MY fAvT WX diel, IIERATSS ™l 110 AR Bl 240 & ded dIs W,
ST geolde  gWolde 8RN, 98 Rbls U F81 SIUH| ...(FFYT)... Narain Das
Guptayi, please speak on the subject. ...(Interruptions)...

1 TRTI0T SR 4T :

211 SUHTRT : TRV ST AT 51, 39 {9 IR ey ...(Fagr)... 39 favg i)
81 91t I8 Bl ...(GE)... Mr. Muzibulla Khan, please speak. ...(Interruptions )...
319 FIfeTV, Hadl MAH! 91 Rbis U ST ... (IET). ..

1l GoTlge @ (TS : ARG, T IND AR Uh T WS Sl & oy aRIR
AT AT, 1984 H HIMGT B B (Y B AR IR 31 §RT 18 TS,
2022 B Ak T H faerrs ot fopam T o) ..(aem).... R Uae 8k Arels
¥ HHET: 15 HRAT, 2019 31X 12 IR, 2008 ¥ URAR <ATITSY EIH T gaeardy
UHIE o9 & folY ERT 1 (3) H, 9RT 3 (V) & AETH ¥ U Uae Skl 7 2
(FAUF)... 3P d8d S AR & 36 BN A ygd RAEd uew iR
ATTTeis | HhiFel B Bl WIUAT & T5| ...(FFYM)... T &I T dRATS, Had,
Frgfral, STl ofiR HTal 1 98 AFT S0 ...(FFEH)... 9N Sl 4, feAmae uaer

* Not recorded.
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H IRAR ~ATATAAT BT BTHBTS, 15 BYART, 2019 T NG FfATIH & TR g I
3R MRS # 12 RYAwIR, 2008 & 19 HeNed AR & IR 8F dd d¢ FHT
ST ..(STAET)...

39 G BT M BT HRUT fF9rad U9 § I URIR <11l & JfThR
&3 Bl fZHTES Ucel Sod RIS & qHel gl &1 T 81 ..(FagH)... IRaAR
=TTy AT, 1984 BT RT3 P A8, AT QW ARDR 7 15 BRI, 2019 Pl
RETel, eFfener iR #Sl I URIR RISl &I RIYAT HI ARG
(FIYF)... T TR SO gRT & d8d ANels ARGR 7 1 IRAR ITATordl Pl
RO Bl AT a1l ..(caem™)... 12 TR, 2008 S YR AR HifgAT §
IRIR AT TR Sy S g5 Hifd $ IR fZA/Ed uee iR
ANl H SIH B AR B b oY IRAR ATAT AT, 1984 BT ERT 1 (3)
& qEd ASTIH AT SIRT R H [T 1 ...(FGEH)..

HBIGd, WRBR Bl gD YAATY UHIT P HROT Yeb ANET (I oA Bl
MILIRAT B ...(A)... IATAAT A qR-TR I AT & b BriuTierest gardiiag
B DY Febell & Al il Tl F BT ...(FAYM)... IR o BT W w7 A
U Tl AT DI Bl AT <l Bl ...(FALH)... ST, T5ADT IR
T M Se. AR, 1Y AR A, ...(FAYH)... 1963 TAHRR (1) 721, ATIDR
3BT, Yerd} g9 TH. 1. YISt 31IR 371, ...(FALT)... 1970 THHIAR (1) 678 H
gRT 1 (3) PRUNABI Bl Il BRarg b Ul W Wh UG 8] Rl
gl...(aEm)...

T2Igd, g2 fadus IRaR ~mareral @ AT 3R I5g WREGRI 3R IRaR
AT §RT B T8 HRATSAT BT AT B AR TATT & AU I Pl GIT BT
.(FAYH)... TP 39 HeNg IeTd H T FART Bl ...(AYH)... 3(F Db I
HRHR 4 BRIGRT MR & J1eg9 I Isdl § yRaR =iy ARSI, 1984 &
gq< b1 ARG BT Bl ...(IIM)... T§ U8 IEI8RY BN, 9 §9 RS D
ad Bl fIgRN eNe_ & 9109 A AT 17 Bl (U )... 391y I8 Ny
fEATE Jawr 3R ANele H 377 oAl &l ol 3 3 ORe A FdsR B
..(GYT)... Rifb qd A fGerdt F9 81T, STafd a1e § gRIR =rarery fef-as
& G H Pacl Yeb BRIBGIRI FHLT BT ...(FFLH). .

Y STMUIRT : A TSR, ST 79 91 I8 §, HUAT ISP A S B ITh]
S T BN ...(FFUM)... ol 319 IS GG T, 319 TR &b dlei & ARTHR
BT &9 9 B ...(TAIH)...

21 Yoligedt @M : fA¥gs aeR & RART A go & foy Fenge fAggd ds GReR
DI YA BT b YT AT DI Ueh T 2fh HaT BHR &b ol gRT 1 (3)
H NG B Gl AT ...(TILH)...
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21l SUAHTIRT : A A, HUIT MY THAR A1 AGRAT b Glet] b DR Bl
&9 T BRI ....(FET)...

2 Yoligell @M : IGb I8 ARBR Y BRIBRI ARG STRI B Fepall ATl
(FAIF)... B gew 3R ANl W EEd & ggedl ydadd &
TeT....(AHTH)...

St UYL : 39 Io1 § WS BIbR AR T oFITY, MY A Y1-379=1 JIel IR AT
..(TAUM)... YA BI(A & AT BT Uleld B 3R AU AT TR SMH. I0|
..(STGYT).... 3T TN AR FGI bl e TR T S0 ...(FaqEH)...

21 oNget @M : BTl SHH 4l b5 AXBR DI 3R 3D ARHAT <1 B Teb W
2, faRIy w9 & qdand) ade &1 2RI ..(aem™)... i 39 s ad & dgd
Ul gt SIRhAl BT GRUANT R DI YoIsel d8a AT Bl ...(FagH)... i
YRR 21 Bl ...(TaLT)...

AT SUGHTITeT Heled, H U a1 Hel aredl § fb B4R B d HI9 Al
STTE @It B ....(FaE™)... 519 fhdt afa -l &1 STST 81T 8§ 3R o ST 31T 8141
I8 B, ...(FALT)... T2 IR T BT A18dT 81 IT YeriT 3T+ BI41 AT8<l &I, df d
AT A 37T &A1 el 81 Uit 27 ...(FIL)... 3% Sl BIC-BIC 92 8l &, ITD]
ARG & HUR ft S9 STS] BT Shae USdl 81 ...(RdY)... 7i-919 &1 3TST BT
gedi b HUR W Y9T STAT & ...(GE).... H b7 TRDBR W ARG BT, A
HT ST A ARG B (b 59 A8 & H1Y-A1Y GR ARAGY H UHT ARG AT
SITQ, a1 STd ) B a1, Ui aTe AT Il AT, d I I 3Tl 8 b IR ITifey
I V8 GD| ...(HAYH)... ITH] SHTST ATAl-ATel TofdT &, FTaH uia-ard 9t a1 59
1ol I S &1 ...(aLT)... H MY TR BT § [ §9H $B HeNET TR SY
3R 39 FHTRI BT FHTET BT Y|

MR. DEPUTY CHAIRMAN: Thank you, Shri Muzibulla Khan. Now, Shri Subhas
Chandra Bose Pilli. ...(/nz‘errupz‘/ons)... Only your speech will go on record.
...(Interruptions)... Now, Shri Subhas Chandra Bose Pilli. ...(Interruptions)...
Madam Jebi Mather Hisham, Shri Shaktisinh Gohil, Shri Abdulla, | request you to go
back to your seats and allow him to speak, please. ...(/Interruptions)...

SHRI SUBHAS CHANDRA BOSE PILLI (Andhra Pradesh): Mr. Deputy Chairman, Sir,
thank you very much for permitting me to speak in Telugu language, which is my
mother tongue, on the Family Courts (Amendment) Bill, 2022. ...(Interruptions)...
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" Mr. Deputy Chairman Sir, the primary duties of the Family Courts are: (1) To
provide resolution of disputes arising in the family, give advice and instructions to
keep the family intact. (2) Termination of marriages or custody of children or other
such legal disputes that occur within the families. ...(/nterruptions)... These are the
responsibilities of the Family Courts and the objective of the Central Government in
establishing them. Workload has increased drastically in the regular courts and has
become overburdened. The primary objective of this Bill is to reduce workload,
reduce delay and deliver speedy justice. ...(Interruptions)...

The Family Courts Act, 1984 was a result of various organisations advocating
for women's welfare. It was introduced with the aim of facilitating expeditious and
satisfactory resolution of disputes concerning the family through a forum.
...(Interruptions)... The nature of this forum is to work in a just manner and with an
approach ensuring maximum welfare of society and dignity of women who are
oppressed. The socio-economic and psychological condition of the women is taken
into account before delivering justice. ...(Interruptions)...

A significant limitation of the Family Courts Act is the Domestic Violence Act.
As per Section 26 of the Domestic violence Act, women could claim reliefs, residence
order and alimony for the well-being of children in custody. ...(Interruptions)... If we
examine whether the Family Courts are approached by litigants in respect of what |
referred to, there are no clear guidelines issued about the jurisdictions/powers of
these Family Courts. As per Section 26 of the Domestic Violence Act, regular courts
have powers with respect to the issues that | mentioned and the powers are not
vested with the Family Courts. Subsequently, we are unable to achieve desired
results from the Family Courts. ...(Interruptions)... | would like to draw the attention
of the Law Minister and request the Central Government that in light of the facts that |
spoke of, the Family Courts Act needs to be amended. Family Courts are not clear
about their powers and jurisdictions under Section 26 of Domestic Violence Act to
grant relief. This issue of Jurisdiction needs to be addressed. Only then we can
expect desired results.

MR. DEPUTY CHAIRMAN: Your time is over. ...(Interruptions)... Your time is over
now. Please conclude. ...(Interruptions)...

SHRI SUBHAS CHANDRA BOSE PILLI: “If we look at the women representation in
Judiciary, 30 per cent of the lower courts should constitute women judges. However,

" English translation of the original speech delivered in Telugu.
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it is not being fulfilled. ...(Interruptions)... The representation of women is 11.5 per
cent in High Courts and only 4 out of 33 judges in the Supreme Court are women.
This is a matter of concern and injustice is being done to women in this regard.

MR. DEPUTY CHAIRMAN: Thank you. ... (Interruptions)... Otherwise, | will call the
next speaker. ...(/nz‘errupz‘/ons)... | am calling the next speaker. Shri B. Lingaiah
Yadav. ...(Interruptions)...

it Y. ferare area (e T): W), BISH 317X 4 78] 21 ...(FIYH)... B3] 3T
AR Bl ... (aE). ..

it STFUTIRT : 3MYH! 17 RBlS W AR ... (Fqe ).
sit . forare a1ea : ¥R, ... (Fag™)...

st Sywufd ;MU Qfeml LLL(FAY)... MUdl g REle W)
IRAMN ...(TaE). ..

it §t. forare O16a : WX, ...(FIAUH)... BT BIE B 91d 2 ... (FEgH)... I,
TS S H 21 B ...(FI).... eIy # 121 9t Aol ... (FIHH)....

it STHTAfa : 7Y Y] ... (FIYH).... AT GGl Bl BISH b Hed b ATAR
U ew W ISAT ARYI ... (FAYUH)... SAB! I AR AL HAT A1MRY
..(FAUM)... TR AUA Al PR B Bl ...(FEAYH)... AT AT,
AT .. (e ). ..

st &t forae aea : W, T=9 R # AE 21 LLL(waun)... § T 9
&I ... (GHTH). ..

il STMHMRT : gAIG| ... (FAYH).... A U.Sl. ({48 Sl ... (Fag™)... Dr. V.

Sivadasan ...(Interruptions)...

DR. V. SIVADASAN (Kerala): Sir, | am requesting you. Now, the existing
Government is trying to utilize the Enforcement Directorate... ... (/nterrupﬁons)...
Sir, the independent inquiry system... .... (/m‘errupz‘/ons)...
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MR. DEPUTY CHAIRMAN: Under Rules 118 and 240 of the Rajya Sabha Rules of
Procedures, 39 R 39 {4 9R 91l Hahd Bl ...(FELT)... Nothing will go on
record. ....(interruptions)... You have to speak only on the BIil.
....(interruptions)... You are not speaking on the subject. ....(Interruptions)...
Now, Shri Ram Nath Thakur. ....(interruptions)...

$it IM RIS ([9ER): AT IT|HIURT A8Ied, MU 9 Hor ~IITed
(Sene) fadg®, 2022 W TG | AR A9 & S AN & 7, 396 fo smgat
PEUCIC]

qEIGd, IE WG [Ieae &0 WU ¥ $gr IrTed ffAfaH, 1984 & gRT
1(3) ¥ WeNed &’ & oy A T/ 1 81 ...(FAYH)... 31 AT o i I8
fEATae UaeT U4 ARTers # W1 gHTd 81 91 319 I il Wi el 981 =aTerd §RT g4
g, 4 99 8l ...(FAYgH)... 7 S AT ¥ 997 75 B MAGAT & & =r1erd
DHTH B BT AT, 3F IAD! LT el SIRAN .. (TILTH). ..

qI5d, H U [q9d TRPR & FHel A1 a8l gl ...(FAUH)... I8 I
T8 3R BICiId Al J TR AT IHA S AFAl H GoIg Dl 9gdT o+ 3R
Soa Y e [MUSRT GiHiead B+ g a1 o1, fbe] 921 § HYIg 720 ST AT
H TIHI 11 ARG 43 BHIR 985 A A 81 ... (FAYU)... I8 bl AT qael
3R AANTIerS & IR Bl ... (HALH)... 31d T8l 2 YR 3T 914 &, 981 A1 &%
AT A oIfd 8, a fh =g & e, 39 IR WRAR Sleg IR B
...(TEET)....

QU] 91 I8 & b 90 I &b T8 X foTel § DI 10 oG B ATE1a] TR Uh
AT D1 WY BT AT, T f[8R Td 3 ga2ii § e el Bl AEre 20
A 1 I9H A B ...(FIUF)... ¥R AR 7 & T8 IR e d 9eg 2
HCH ATATAYI WAMUT DR ... (G).... SOl Dbl G&AT H glg DI MY, s fonat
ATl BT aRT FIERT 8 ... (FFE). .. 12 8 dfd g §U ArTdl &1 4 FaerT
gl ...("AYH)... ABIGY, $HI b WY H 39 Jd w1 @EH wRam g,
Y B ... (agm). ..

MR. DEPUTY CHAIRMAN: Shrimati  Vandana Chavan; not present.
....(interruptions)... Now, Shri A. D. Singh. 39 HUIT VI WR Fled| ... ([GeT). ..

SHRI A.D. SINGH (Bihar): Thank you, Sir. India is a family-centred nation with
thousands of years of civilization. ...(/m‘errupt/ons)... The beauty of our family
system is organic link among members who care for each other. ...(/nterrupz‘/ons)...
The inter-dependence is very important. ...(/nterrupt/ons)...
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#fit STMHERT : HUAT TR Bl GidA SIYLL..(FEYH)... Please do not argue.
...(Interruptions)... AT HWR &1 9T Mfdels] 21 Please let him speak.
...(Interruptions)... AT HEXIUI, 39 AR T, Sl G St bl diel
S1...(FAYM)... Y 39 R 3 IfSgac T8 B Ahd Bl...(IEH)... A1 Ia,
HYAT MY AT, YD I RBIS TR ST & Bl...(FAEM)... I A1 1. 1. (8
STt STofHT TTEd &, ST 31T I8 3ffeicde Ad BISUI...(GLM)... Please allow him
to speak. ...(Interruptions)... LG GG IS CE G B CE B FIER S
gl...(aET)...

SHRI A.D. SINGH: In a country like ours where family is paramount, having a well-
rooted protector of this institution is extremely necessary. ...(/m‘errupz‘/ons)... India is
a family-centered nation. But, at the same time, rifts between family members,
especially between two married adults are quite prominent. ...(/nterrupt/ons )... We
are now in a present state wherein two unhappy adults in a marriage are considerate
of seeking a decree of divorce mutually. ...(Interruptions)... Women now, unlike in
the past, have become more vocal about the facet of domestic violence. Hence, they
are quick to approach the courts for their grievance-redressal. In this scenario,
validating the existence and jurisdiction of family courts across Himachal Pradesh and
Nagaland is the need of the hour. ... (Interruptions)...

Sir, over 11.4 lakh cases are pending in family courts across the country. There
are innumerous litigants who run from pillar to post to get a decree in their favour and
for them to fall under a family court that do not have statutory validity is absolutely
unjustified and unfair. ...(/nz‘errupz‘/ons)... This Bill has rectified this major flaw in the
existing family courts of Himachal Pradesh and Nagaland. ...(Interruptions)... This
will not only just unburden the higher courts but would also expedite the judicial
process for the relief-seeking litigants. Thank you.

MR. DEPUTY CHAIRMAN : Smt. Vandana Chavan, not present. ...(/nterrupt/ons)...
Shri Kanakamedala Ravindra Kumear. ... (Interruptions)...

SHRI KANAKAMEDALA RAVINDRA KUMAR (Andhra Pradesh): Thank you, Sir, for
giving me this opportunity. ...(/m‘errupz‘/ons)...Sir, the Family Courts Act was
originally enacted in 1984. ...(/nterrupt/ons)... Now, the purpose of the Bill is to
promote conciliation in, and secure speedy settlement of, disputes relating to
marriages. ...(Interruptions)... The Bill has come before the House because the
validity of this law was challenged before the High Court of Himachal Pradesh in the
absence of notification. ...(Interruptions)... You forget about this. | am supporting
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the Bill. ...(Interruptions )... But, taking advantage of this occasion, | wanted to bring
some facts to the notice of the hon. Law Minister with regard to family courts.
...(Interruptions )... As far as family courts are concerned, now, they are constituted
only in metropolitan cities and other district headquarters. ...(Interruptions)... There
are no family courts in other subordinate areas. So, the existing sub-courts are
dealing with the matters of family courts. ...(/nz‘errupz‘/ons)... Whereas, jurisdiction of
the family court deals with Section 125 of the Maintenance Act under Cr.P.C., the
Protection of Women from Domestic Violence Act, the Guardians and Wards Act, the
Hindu Marriage Act, the Indian Christian Marriage Act and the Special Marriage Act.
...(/nterrupt/ons)... Lack of jurisdiction with regard to subordinate courts is different.
...(/nterrupt/ons)... There is some discrimination with regard to the functioning of
family courts and also subordinate courts. This has to be neutralized.
...(Interruptions )...This is number one.

Secondly, in family courts and Mufsil Courts there is huge pendency of cases!
...(Interruptions)... The subordinate courts are flooded with so many civil and
criminal cases. ...(Interruptions)... Subordinate courts are dealing not only with civil
matters but are giving assistance to Sessions Courts Jurisdiction also in dealing with
criminal matters. ...(Interruptions)... That is why the matters are delayed for years
together. ...(Interruptions)...The purpose of the Family Courts Act is to promote
conciliation and speedy settlement. ...(Interruptions)... But, it is unfortunate that
there is no specific provision in the Family Courts Act to specify the time for disposal
of cases. So, specific time has to be mentioned for disposal of cases, like election
petition, etc. Otherwise, the objective of family court will be defeated.
...(Interruptions )...

Another issues is: There are issues before guardians and wards with regard to
custody of minor children dealt by the family courts. ...(Interruptions)... In the
absence of specific time-limit, the interest and welfare of minors is not safeguarded.
...(Interruptions )...When it comes to maintenance, it is not just wife but children
should also be considered by the family court. ...(Interruptions)... This has also
delayed for years together. ...(/nterrupz‘/ons)... After family court judgment, the case
can be appealed in the High Court and the Supreme Court. ...(Interruptions )...If we
drag on the proceedings, the cream of the life of husband and wife will be ruined.
..(Interruptions)..  So, a time-limit should be prescribed in the Family Courts
(Amendment) Bill. ..(Interruptions )... It is mandatorily required in the Family Courts
(Amendment) Bill. ..(Interruptions).. The object of the this Amendment is to
establish more Family Courts in the country. ..(/nterrupt/ons)...
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MR. DEPUTY CHAIRMAN: Please conclude. ..(Interruptions)..

SHRI KANAKAMEDALA RAVINDRA KUMAR: | am concluding, Sir. So many
Members are not there. ..(/m‘errupz‘/ons)... Let me take the opportunity, because so
many Members are not there. .. (Interruptions)..

MR. DEPUTY CHAIRMAN: There are other Members to speak. ..(Interruptions)..

SHRI KANAKAMEDALA RAVINDRA KUMAR: Sir, | am speaking only on the subject.
Judges of the family court needs to be gender sensitised. .. (Interruptions)..Now, |
come to procedure. ..(Interruptions).. The other important aspect to which | would
like to draw the hon. Law Minister’s attention is that the procedure in the Family
Court has to be simplified. ..(Interruptions )... Now, the Criminal Procedure Code and
the Civil Procedure Code deal with procedural aspects. .. (Interruptions).. Unless the
procedure is simplified, the delay cannot be avoided. ..(Interruptions).. So, this
procedural part also has to be amended.

MR. DEPUTY CHAIRMAN: Please conclude now. ..(Interruptions)...

SHRI KANAKAMEDALA RAVINDRA KUMAR:  There are so many things to be
submitted. ..(Interruptions).. Due to the paucity of time, | request the hon. Law
Minister to review and do the needful amendments in the Family Courts Act and the
Hindu Marriage Act. Thank you. ..(Interruptions)..

MR. DEPUTY CHAIRMAN: Thank you. Now, Dr. Thambidurai. ..(Interruptions )...

DR. M. THAMBIDURAI (Tamil Nadu): Respected hon. Mr. Deputy Chairman, Sir,
thank you very much for allowing me to participate in the debate on the Family Courts
(Amendment) Bill, 2022. ..(Interruptions).. The AIADMK Party supports this
Bill... (/nz‘erru,oz‘/ons)... You know very well that the Family Court Act, 1984, provides
for the establishment of Family Courts by the State Governments in consultation with
the High Courts to promote conciliation and secure speedy settlement of disputes
relating to marriage and family affairs. .. (/m‘errupt/ons)... According to that, the
Memorandum submitted to the 14" Finance Commission, Union of India, proposed
for setting up of Family Courts in each district in the country where such Courts are
not available. .. (/nterrupt/ons)... As per the information available by the High Court,
presently, 720 family courts are functional in 26 States which have a total pendency of
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11,43,900 cases. ..(Interruptions).. These many cases are still pending. What |
am requesting the hon. Minister is this. He has taken a lot of efforts to bring the
Amendment Bill but Himachal Pradesh and Nagaland are not having the Family
Courts. ..(Interruptions)..  That is why this Amendment has been brought by the
hon. Minister before the House. ...(Interruptions).. Sir, | appreciate this. At the
same time, | want to say that in Tamil Nadu 40 Family Courts are available. But, as
our Members have said, there are so many pending cases. ..(Interruptions)..
Though we have 40, still, we are not able to complete the cases because of so many
reasons. .. (/nterrupt/ons)... Due to dragging of the cases, postponement of cases,
etc., family members are suffering. ..(Interruptions)..  This is a new trend that we
are facing in India. In foreign countries, it could be okay because they are having
Family Courts; but our culture is different. ...(Interruptions)..  Now, because of the
influence of Western culture, these kinds of family problems have started here also.
Therefore, it is better to settle them as early as possible. ...(/nterrupz‘/ons)... We
cannot prolong the disputes for a long time because animosity is created among the
family members when cases are dragged for long. ...(Interruptions)...  Therefore, |
request the hon. Minister to see to it that the cases in High courts or Family Courts
are quickly disposed of. ..(Interruptions).. Also, if at all any financial requirement is
there, the Central Government has to come forward to help the State Government
financially in the establishment of courts. Therefore, | personally thank the hon.
Minister and also you, Sir, for allowing me to speak on this Bill. | support this Bill.
Thank you. ...(Interruptions)..

2 TR : AT SR, IE Fg Ae<ayVl [quY Bl ...(ELM)... H]T T8
BT & 317 It Hiew W= 1Y iR 989 # <=1 <f| ...(cgagm)... #ft S, &. I+
Sl ...(IYTH)...

SHRI G.K. VASAN (Tamil Nadu): Sir, | thank the hon. Minister for bringing in
amendments in the old laws. ...(Interruptions)..  We all know that there are a lot of
pending cases in the country. ...(1 /nz‘errupz‘/ons)... There are around 4.7 crores cases
which are pending before the courts. ...(Interruptions).. Out of this, 4.5 crores
cases are in the District Courts; High Courts have a backlog of 50 lakh cases; and
the Supreme Court has a backlog of 72,000 cases. ..(Interruptions)... We are all well
aware, Sir, of the saying, 'Justice delayed is justice denied." ...(Interruptions)... The
need of the hour is to give legal backing and set up family courts in each district in
every State. ...(Interruptions)...
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Sir, at this juncture, | have a request to the hon. Law Minister.
...(Interruptions)... There is a long-standing demand for setting up of regional
benches of Supreme Court in the country, especially, in the Eastern Western,
Northern and Southern regions. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Please. ...(Interruptions)...

SHRI G.K. VASAN: The Madras High Court has a long history of more than 1560 years
...(Interruptions )... and has a Bench at Madurai which makes justice accessible to
people in other parts of the State also. ...(/nterrupt/ons)... Considering the judicial
traditions of the State of Tamil Nadu, if the Southern ... (Interruptions)... Regional
Bench of Supreme Court is set up in Chennai, it will go a long way in giving access to
the litigants who cannot afford to travel all the way to Delhi. ...(/m‘errupz‘/ons)...
Setting up of regional Benches will also mean that there will be a greater number of
Judges, leading to speedy disposal of cases. ... (Interruptions)...

| compliment the hon. Minister for coming up with this amending Bill.
...(Interruptions )...

Before | conclude, Sir, | would like to say that the Opposition has to settle their
problems in their own family court. Thank you, Sir. ...(Interruptions)...

2l SuqHIlT @ A gl g81d Sfl, not present. Hl. XM YT ATad Sl
..(FAYH).... A1 19 9T ATSd ST .. .(SALT). ..

%1, I M1 A1ed (STRIRY) : A, ... (FGEH).....

N IUMYTT : A9 I MUTT Sff 99 dRS FEN 8, Sd! didd Sou|
(Y.

1. IM YT A16d : WX, ¥ G H a7 5 ... (FqEM).. ..

SNt UL : @IS, 3T fIwT U= qlef| ....(FEETH). ... W, X9 9T SiY, 39 ST
2l ...(HauH). ..

Y. I MUTA AT : H 599 fA99d BT FHT BT § SR I R Bl § (&
IR BH a1 ITed 8, 1 38 UIY 931 31 ...(SHadH ). ..
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it STUTAfY : AT X AT Sff, oY g IS Jax & 31K 3+ g1 316 91d
BB TR DI W 3R AAOR F 1 ARBR 8, 98 § qR-IR e &R &7 gl
T BT g ATPR 2 5 9 o) e )R 9, 99 § 7 30, I § 5 SIa
...(FAY™)... 3T Bfay aI § wed q§? ...(FGY)... 3T BT a § v
q§? ..(FIH)...

0. I MUTA A1ed : T 79 970 B8 <1 Bl ...(FILH)....

it SgwHTaf : § A 6 3179 d1cl| .. .(@@ET). .. AR I AT ST, 3179 diel|
...(FGYT).... AT A AT SN 81 ST ared 2 ... ()., A 8
'\’ITITrﬁ, not present. AT WG[ PHKR tﬁ, not willing to speak. AT 1. faeas|
. (TAU).... TS| ...(FFHTH)....

SHRI P. WILSON (Tamil Nadu): Sir, kindly set the House in order.
...(Interruptions )...

MR. DEPUTY CHAIRMAN: This is not my responsibility. ...(Interruptions)... | have
cleared it. Let the Members follow the rules. ... (Interruptions)...

SHRI P. WILSON: | am ready to speak. ...(Interruptions)...

MR. DEPUTY CHAIRMAN Let the Members follow the rules and etiquettes.
...(Interruptions )... There are clear rules. ...(Interruptions)... Should | read the

rules? ...(Interruptions)... B H¥IR I U A IR o1 AMBY, B AR DI AR b
i # ifeolae el HIAT AR ...(FALMH)... B TR B YT HiT F I1d BT
TMMET ...(FAL)... Please. ... (Interruptions)...

SHRI P. WILSON: Mr. Deputy Chairman, Sir, | am ready to speak.
...(Interruptions)... ~ ...(Interruptions)...

MR. DEPUTY CHAIRMAN Please, please. ...(/nz‘errupz‘/ons)...
SHRI P. WILSON: No, | am ready to speak. | will say that. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: This is not the ... ...(Interruptions)... No, no.
...(/nterrupt/ons)... You please speak on the subject. It will go on
record. ...(Interruptions)...

* Not recorded
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SHRI P. WILSON: Sir, this is also a part of the subject. ... (Interruptions ...

MR. DEPUTY CHAIRMAN: Please. This is the third time when | am giving you the
chance to speak on the subject. ... (Interruptions)...

SHRI P. WILSON: | am only asking to set the House in order. | am ready to
speak. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: | have already requested several times.
...(Interruptions)... Let the Members follow the rules of the House. They should
follow the rules and etiquettes of the House. ...(Interruptions)... You are not willing
to speak. ...(Interruptions)...

SHRI P. WILSON: | am ready. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: You are not intending to speak. ...(Interruptions)... So, |
am moving to the other Member, Shrimati S. Phangnon Konyak. ... (Interruptions)...

SHRIMATI S. PHANGNON KONYAK (Nagaland): Hon. Deputy Chairman, Sir, the
Family Courts (Amendment) Bill, 2022 is of the utmost necessity. In making this Bill
an Act, the issue of lack of jurisdiction of Family Courts in Himachal Pradesh and
Nagaland will be solved. ...(Interruptions)... Mention may be made that in the year
2008, the State Government of Nagaland established two Family Courts, in the
districts of Kohima and Dimapur. Similarly, the State Government of Himachal
Pradesh established three Family Courts in 2019, in the districts of Shimla,
Dharamshala and Mandi. ...(/nterrupt/ons)... However, in both cases, they are yet
to be brought into force by the Central Government vide notification in the Official
Gazette as prescribed under Section 1(3) of the Family Courts Act, 1984. The whole
underlying point of the Bill is to give legal authority to the Family Courts which have so
far been functioning without any authorization as such. ...(/nterrupt/ons)...

Hon. Deputy Chairman, Sir, | would like to place on record my appreciation to
the hon. Union Minister for Law and Justice for stating that he would request State
Governments to set up family courts in every district. This is a welcome move.
...(/nterrupt/ons)... Being a tribal woman, hailing from Nagaland, | strongly support
this particular Amendment Bill as | believe this would cater to the needs of the
affected people and parties while being sensitive to the tribal dynamics too. | thank
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the Government led by the hon. Prime Minister, Shri Narendra Modi, for this initiative.
...(Interruptions )...

With 715 family courts and 11,49,907 pending cases in the country, there has
never been a more opportune time to pass this Amendment Bill. While the family
courts in Nagaland will be validated with effect from September, 2008, family courts in
Himachal Pradesh will be validated from February, 2019. ...(Interruptions )... Here
again, | would like to express my profound gratitude to the hon. Union Minister, Shri
Kiren Rijiju, for discussing the issue of family courts in the recently concluded District
Judges Conference here in Delhi, and not forgetting the problems of children while
their families are engaged with family courts. This shows the intent of the Government
to ensure justice. ...(Interruptions)...

Sir, by 2030, Nagaland aims to establish family courts in each district.
Therefore, passing this Amendment Bill will prove to be of great help in the coming
days. ...(/nterrupt/ons)... Once again, to quote hon. Minister, Shri Kiren Rijiju, 'the
passage of this particular Amendment Bill will help in providing statutory provision to
existing family courts in Himachal and Nagaland." ...(Interruptions)... Family courts
will be more effective under legal cover. Family courts will no longer have to undergo
legal scrutiny. | would like to conclude by humbly requesting respected Members of
this august House to let justice see the light of the day. It is only fair that we fulfill our
part. Thank you.

2l SUHHTRT : A FERA, H @ige 3K e} & R H RgUeE iR wel
AR PR D1 §l ...(FAUM)... AT 05.08.2021 DI S Saferd &1 ol H g: fRerar
HRAT &, R 39 98 3 7 So1T &l ...(aY™)... U AT eI 7 $al 8,
3T Fed H, "I would like to mention that Freedom of Speech under article 105 is
subject to the Rules of Procedure and Conduct of Business of the House. Therefore,
Rule 110 of the Rules of Procedure and Conduct of Business in the Rajya Sabha

ALl

limiting the scope of discussion is valid.

...(Interruptions)... ATTAIY 3T Sl ...(TILT)...

...(Interruptions)... Please.

20t for1 RIS« sreroiy Sugvmafcr Agied, sret fora- gewl + 39 wecqu fad,
The Family Courts (Amendment) Bill, 2022 & |HIA [Ty 371911 ARTETH &1 8, S==i
984 3rew-3rew gd QY 8, e forg § I g=ydre 311 =1edr gl ...(aagm). .
7 ARl 7 I&i 37uel a7 & 8, § ST 4 o1 ATl g, ...(GHM)... 5T AR
qTUSy, S gollgea @i, S GUIY T 99 [Ueell, &l I3 1 319, &1 T, S, e,
.(TAYH)... 311 HABHGA dIs PR, SI. TH. Ay, &1 Sil. b, I 3R 37d A
SHT Q. BTN DT | ..(GETH)..
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A8Iqd, § ATEdT § % $9 aR8 & ofl [ 3T &, S W ¥hify & foRaRyd e ==
&I ...(AGHT)... 9 I i 3R 3 A8 & FecdyqUl [del W urfergm™e § =@ 81 3R
oY I/ FAFHT | UIRT BN ...(FALH)... AT I8 gHiagul g o5 oreT v
3R TAR 3 A1 7 S T {51 2 ..(aaegm)... sl § 98d fawR 9 9
TE R S ...(aETH).... TSI T 7 i+-rah a7t <t 8, =i 9gd &
AHRIS GTd 3T & 3R 39 f9e1 &1 99ei4 fha 21 ..(gaenm)... § |erg 3 a1 &
HE1 a1l § & 89 F18d € b MR &1 &% YRAR G& 81, 8% Ud IRAR & 95
31TI™T H AT IHTHN I8, Ui~ o d19 H AR Hae Bl ...(qae™)... = G e,
URIR 3faTe Bl Egw™ H BV URIR IAEIE 8RN, I BART Q9 M
IS ...(AL)... JAERVY gard #A1 ol T dAlal S & g H WWHR A
IITRIAT P foIU 3= HeH ISV &, ANHR 3T -] Th =T oAhY 3T &, AdD
ST B B dTell Wi R 37TS 8, ...(GE)... a8 a4l §qul 817, 59 gRar
el g1fl 4l ared & fob aRar | @il 81, wifd T 1984 Bifel Bicd vae & d8d Sl
TAET AT, IHD! RSB H ATThT L1 ST FT&< §- sub-Section (3) of Section 1
& TFe H Hal AT & P "It shall come into force on such date as the Central
Government may, by notification in the Official Gazette, appoint, and different dates

may be appointed for different States." ...(Interruptions)... The Act has come into
force on 14" September, 1984; and, as on April 2022, there are 715 Family Courts in
the country, which have been established and functioning in 26 States and Union
Territories... (Interruptions)...including 31Tl I8 ST f9eT SR MU &, three Family
Courts in Himachal Pradesh, two Family Courts in Nagaland. ...(Interruptions)...

3R 31151 & ANYT ofdhx el 31T, Il Sl FIRI hAst hicy H Ul & iR et
3t void ab initio declare fHIT AT B...(GH)... TP fFATIT Y9 3R ATl
WRBR - b5 DI LIl 6] al, NGd T80 P ARDR 1 FNCfhber ST &l
foraT, 3T IR B STATTS 81 U B ...(FILTH)... 35T 8F SiI SFHSHT oI T
I8 2, Sl el Py fFHTad U9l 3R ANTels H §9 &, Sd! dferse &R = &l g8l
B! BIcd H T 9 Hoe T3 fHU Y 8, ST6! Igufded ghae S 84 YRARI
D1 A <1 TS B 1...(ALTH)...

IUFHIITT HBIGT, H 9T A8 § (b 59 RN+ 95 TSd$ ARl B (&
2, T WY BAR RTaT 41 9ewi 7 3120 GoId QU 8, § I 81T SITSdH? A1h! AT
TS g1 R, Ueh-Teb HR = e8] GeITd AT 8 3R § Ueh-Teb 1 STATd ST ATe<l]
o, AP Igd e JAd QU 7Y &1 59 AEId &b IR § U1 61 AT 9T bedl?
(TAY)... H Tl ST ST A8 §, offhd 999 AR H [eall-Iedl &R Heil, TR
3P HE H 91 8] S| 3R SLTETRIAT B | 3T SITY, df 3maTsT S99 aib
Ugd, H R 91 YA ARG DHRAT A8 g l...(FIH).... AR U R Starg 47 2
T =TT fSQ 7Y &, Aah STaTg AR UTH & 3M1R 3es1-31<6] dlsi g BT Hl deh Y
U &l ...(FALH)... 9%, H Fgh! GHIS DR Y ST Hal arsdl g (b A9 gAN
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STOTST, HaAIFSTE SToTSl &l Ugell IR fEgwI | BI3pd gg| TaH A1 germ H3i1
I HISIE o, BHR YU DIC & ARG Gt SIRCH HISE o, GuTH BIc b TR SToisl
HIS[E U 3R Al US S H3ll 89 & A H Al 615G AT ...(FFEH).... IFH HT FIh
AR RBR & Ad DI Th A & ©T H IR ol Bl Hal fh vl dred o
TTRIHeAT T Y 3R el SISt Bl STa1 STeal 81 Wb, JASITAT S| &1 USeed
& I SIS Y I2d TSI & IR IAD] BEcS! DI od? IRAR & A FGwI| Bl I8
JDhA® Bl Bl...(FAIM)... TR, fegwa | el Ry a1 Al &1 e 781 &, &l
aRaRT &1 e 811 2, &1 9amdl &1 e 81 71 Ifs U@ rdl gedl 2, dl g1
URER T ST 2, FATS T Sl 81 Sl BH1 AR STorsl I Rae &l & fd
BTl DIcH & T W $AS €, ITD! AT <1 9I1Y IR Fgwr &t 715 dicw

H S 1 TR ¥ SATRT Bl UTST &, I STeal H SToa | GerstAT Syl... (g ). ..

3.00 P.M.

HRT WRDR SIHREFAR Bl € I AGG PR VBl Bl ...(FGIM)... ol TS YIS
1 3Tt giae fAel, SaIrS BT STIRT &l ...(FAEH)... 89 AR] Aaq R I8 &l oIl
[I8R ¥ BHAN SIPHR AIEd J BBl 3R I S 7 BT, | AYD! He arsdl g (6
e & &% U& fSfgae § U Bl BIc 991 A1eYl ..(FaE™)... A Y
BRI Bl W1 g FITd & [$AT & AR G- 815 DIy dl Hl ...(FAIH)... Rifdh
BT BT 3R I R HAaH T B © (& [ha-l Biel dicd wal g9+ &l
.(FAYT)... AN AR GSAT B SIl AT 8, I9H H GAd g1 .(TIH)...
YRT & X U fSReae § BH A B Uh hidoll bIc -1 ST 3NN 11 g I ff
SATET Sl UTST BAS 2, ISP STeal W Sleal GASAT SMYI ...(FGEM)... 39T 31
BHE- BT AP AT 3R TAR AH BT He~ BT HIdT AT, SHP 1T H MqehT M9
g IR TR A H 37ueil UIeT & 3IR I&i oy ulfeilcdhd UIeist & fora+ 91 JH1ES &,
TR ©, STl il 9 9 9 &1 g1 8, 5961 99 (a1 2, STd! g-iarg ol
AT gl ...(FIH)...

TR, MRIR ¥, B9 I18d & b 9Rd H 8% U IRAIR 3ETE 81l &5 % Udh
URAR & ol T81 A<l &1 ...(FaHH)... B4R oY I} yRAR $HIce &1 Yo IRAR
99 B el B 81 ...(RAYT)... WRA ¥ 8% T gHICC &, BY U hivell axTaR il
gl AR, $IelY H e 3 3] g=gdTe <<l § [ JATY eI qref T Hidh fam 3R 4§
BTG I 3TRIY HRAT § b Faw=Afel I 59 el Bicd (IMcHe) 4, 2022 Al
1R fear S|
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MR. DEPUTY CHAIRMAN': | shall first put the Amendment moved by Dr. V. Sivadasan
for reference of the Family Courts (Amendment) Bill, 2022, as passed by Lok Sabha,
to a Select Committee of the Rajya Sabha to vote.

The motion was negatived.

MR. DEPUTY CHAIRMAN: | shall now put the motion moved by Shri Kiren Rijiju to
vote. The question is:

"That the Bill further to amend the Family Courts Act, 1984, as passed by Lok
Sabha, be taken into consideration."

The motion was adopted.

MR. DEPUTY CHAIRMAN: We shall now take up Clause-by-Clause consideration of
the Bill. In Clause 2, there is one Amendment (No.1) by Dr. V. Sivadasan.
...(Interruptions).. Mr. Sivadasan, are you moving the Amendment ?

Clause 2 -- Amendment of Section 1
DR. V. SIVADASAN: Sir, | move:

1. That at page 1, line 9, afterthe words and figures " 12" September, 2008", the
words ", as being the dates on which the Family Courts were established in the
respective States" be inserted.

The question was put and the motion was negatived.
Clause 2 was added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 3, there is one Amendment (No.2) by Dr. V.
Sivadasan. ...(Interruptions).. Mr. Sivadasan, are you moving the Amendment ?

Clause 3 -- Insertion of new Section 3A
Validation Of Certain Actions

DR. V. SIVADASAN : Sir, | move:

2. That at page 2, line 20, forthe words "decree or sentence', the words "'decree,
verdict, ruling or sentence" be substituted.

The question was put and the motion was negatived.

Clause 3 was added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.
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MR. DEPUTY CHAIRMAN: Now, Shri Kiren Rijiju to move that the Bill be passed.

SHRI KIREN RIJIJU:  Sir, | move:

That the Bill be passed.
The question was put and the motion was adopted.

MR. DEPUTY CHAIRMAN: The House stands adjourned to meet at 11.00 hours on
Friday, the 5" August, 2022.

The House then adjourned at six minutes past three of the clock till
eleven of the clock on Friday, the 5" August 2022.
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